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09.03.2006 Present : Hon'ble 8ri B.N. Som,  .w'&

fmbf

Vice-Chairman {a) -~ ' ¥.
Hon'ble Sri.X.V. Sachidanaﬁdan,
Vice-Chairman (J) R
K
Heard Ms. U. Das, learned counsel for
the petitioners and Mr. K.XK. Bis%{ras, learned

railway counsel for the respondents.

The Contempt Petition has heen filed
by the petitioners for non-compliance of the
order dated 23.12.2004 passed .by this
Tribunal in O.A. No. 339/ 2004, wherein this
Tribunal directed the petitioners to make
representations to the respondents narrating
all the grievances and if such, representation
is submitted by the petitioners, the:
respondents were directed to pasé a reasoned
and speaking order within six months from

the date of receipt of the representation.

The respondents ‘have filed a part

compliance report No. Ej63fCONJ 1{OA

338/04) dated 20.01.2006, wherein it is
stated that the representation submitted by
the applicants has been considered, but re-
engagement could not be considered for want
of documents. Since, substantial compliance
report has been filed by the respondents, we
are of the considered view that the Contempt
Petition Hence, the
Contempt Petition is dismissed. It is made

clear that if the petitioners have any further

does not survive.

gfievmce, they are not restricted to approach

the appropriate forum.

The Contempt Petition is dismissed
accordingly.
discharged.

Notice issued, if any, is

Vice-Chairman {J}
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- INOANO.339/2004:

- KK.MANDAL & ORS

APPLICANT S’
-VERSUS- o
. UNION OF INDIA & ORS
......... RESPONDENTS -~
- INTHE MATTER OF | ({
, An application under secuon 17 of the ¥
Administrative Tribunal Act, 1985 for ".
drawing up contempt proceeding against the
contemners for their willful and deliberate -
violation of the order dated 23.12.2004 N

passed in AO No. 339/2004, by their
Hon’ble Tribunal.

IN THE MATTER OF

Shri Karuna Kanta Mandal

Shri Prabin Déory |
Shri Hemo Mili

Shri Hiranya Bori

Shri Dilip Yadav

Smti Jaymati Boro--

Shri Dharmendra Boro - -

Shri Surjya Kumar Mushahary *
Shri Pratima Basumatary
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10. Shri Hitlar Koach

11. Shri Panidev Sutradhar
12. Shri Alashi Mushahary -
13. Shri Jitu Das

'14. Shri Suman Ali

15. Shri Lalit Rajbanshi

16. Shri Gopal Nandi

17. Shri Jogeswar Haloi

18. Shri Pinku Das ‘

19. Shri Gautam Kalita -

20. Shri Gagan Tamubi

21. Shri Umprakash Gupata -
22, Shri Gautam Barman
23. Shi Akhil Hazari

. 24. Shri Prasanta Sen Deka.
- 25. Shri Repen Bor |

26. Shri Abdul Hussain -
21. Shri Sanjib Das
28. Shri Nagen Tamuli
29. Shri Bhabesh Tamuli

30, Shri Haladhar Daimary .

31. Shri Gwjwanlai Basumatary.
32. Shri Hemen Tamuli

33. Shri Phulen Kharkatary
34. Shri Biswajit Ram Chiray~ -

35, Shri Arun Bara

36. Shri Bhabananda Dis

37. Shri Tilak Ch. Boro

38. Shri Dipak Ch. Boro
39. Shri Simanta Rabha

40. Shri Hari Chandra Roy
41. Shri Uma Sankar Sah



42. Shri Madhu Ram Deka®
43. Shri Jadab Bhuyan '
4. Shei Samir Mandal
45. Shri Bapan Yadav --

46. Shri Milan Roy
47. Shri Haricharan oro”
48. Shri Manindra Haloi
49. Shri Jyotish Das
50. Shri Dilip Dutta
51. Shri Kamal Boro .
52. Shri Rabin Narzary
53. Shri Arun Swargiary
54, Shri Dilip Barman
55. Shri Mohan Daimary ™
56. Shri Binod Tamuli
7. Shri Santanu Dutta
58. Shri Hari Charan Das

............ ««...Petitioners/ Applicants ,
o -Versus-
1. Shri A. K. Jain
The General Manager (Construction) .-

N F. Railivay, Maligaon. -
Guwahaﬁ,Asgam :

Alipurduar Division, NF. Railway, "~



" The humble petition on behalf of the petitioners. above named
.. MOST RESPECTFULLY SWEWETH. .

- L m‘hemomapphcmdmmgﬂtebeneﬁtofthereg\ﬂmunmprefmd
the above noted OA No. 339/2004. The Hon'ble Tnbuml was pleaaed to disposed

’ thesadeAwde:tsmdcrdated23122004

" Acopy of the order dated 23.12.2004 is annexed .,
“herewith and marked as Annexure-1

. 2. That the petitioncrs immediately on receipt of the copy of the order submitted the
~same before the concerned authority vide their individual represcntations dated

* 22.2.2005 but till date nothing has been done in this matter cven after expiry of ~

" the several months. The petitioners repeatedly kept on pursuing the matter before .
the concemed authority praying for implementation of the order dated
23.12.2004.

A copy of the representation dated 22.2.2005'i8
""3. That the pefitioners beg 1o state that the respondents received the aforesaid

' | representauons filed by the pelitioners. . The respondentslcontmmem have
knowledge about the passing of the said order dated 23.12.2004 passed in A0 -
No.339/2004, but in spite of this the respondents/contenmem have acted'in-a =

. contemptuous manner. The respondents for such inalfion and willful violation of *

. the said order made themsclves liable to be punished under Contempt of Court’s
Act.

" 4. That the petitioners beg o state that the contemners have acted in violation of the -
order in not considering the case of the petitioners within the stipulated time

" frame and as such they are liable to be punished severely for their such action
invoking the power under secuon 17 of the Administrative Tribunal Act, 1985"

e
ATy



. read with provision under Central Administrative Tribunal (Contempt of Court’s)
_}' Rules 1992 as well as the provisions contained in the Contempt of Court’s Act,
- 1971,

4
T

+ That this application has becn filed bonafide and to secure ends of justice;

In the premises aforesaid it i most .
-~ respectfully prayed that your Lordships would ...
uslybepleasedtomrhateappmpnatew::
contempt proccedms agamst the contemners for
their willful and deliberate violation of the order '~
dated 23.12.2004 passed in OA No.339/2004,
by this Hon'ble Tribunal, and to punish them
severely invoking the power under section 17 of .
‘the Administrative TribunalAct, 1985 read with
Central Administrative Tribunal (Contempt of
Court) Rules 1992 as well as the provisions
~ contained in the ConmmptofCoum Act,
1971and/or may be pleased to pass any such -
order forders as may be decmed fit and proper.

~ And for this act of kindness the pefitioners as in duty bound shall ever pray. ..



Al
b

DRAFT CHARGE ...

Whercas 1. Shri AX. J, the General Manager (Construction), NF. Raitway,
Maligaon, Guwahati. Assam,and,Z ShnAngakslut,ﬂwavmonalRailw f
Manager, Alipurduar Division, N.F. Railway,” Alipur have willfully and dehberately
violated the order dated 23.12:2004 passed in OA No. 339/2004, passed by this "‘”‘
Hon'ble Tribunal and as such they are Hiable to be punished severely invoking the .,
power under section 17 of the Administrative Tribunal Act, 1985. read. thh
. . provisions under Central Administrative Txibunal(conﬁempt ofCoum)Rnles 1992,

- ~'-:aswenasﬂ1eprovmmnsconwnedmﬂw0mnunptof0mmm19ﬂ
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To :
1) The General Manager (Construction) ' ‘

N.F. Railway, Maligaon , .
- Guwahati ’ e
2) The divisional Railway Manager (P)

Alipurduwar Division, N. I, Railway,

Alipurduwar

Sub- Order dated 23.12.2004 pussed in OA No.339/2004 passed by the Hon’ble Central
Adnnmsu'at'vc Tribunal, Guwahatl Bcnch

Sir, '
© With duo :capoct we beg 1o fay the following low lmcs fm‘ your kind information
and nocensary action theroof.

Sir, we on being sclected wore engaged a8 (‘asual Labor and weore continuing as
such in the respective posts. We completed requisite number of - days, entitled for

conferment of temporary status Instead of regularizing our services, we were terminated
pnor to 1981.

There after the Railway authonty had taken steps to fill up the reserve vacancics
by way of special recruitment drive vide circular datcd 13.4.1995. By the communication
No. 6/37/2000-Gen/01 dated 26.4.2001 sent by the Director of National Commission for
Scheduled Caste and Scheduled Tribes, State Office, Guwahati, Govt. of India addressed
to you and stated that a list of 120 ex-casual laborers, were forwarded by DRM (PYAPDJ
to GM/CON/MLG for verification vide cndorsement dated 10.7.1995 where our names

were also appeared. But our names are not yet approved by you and till now no action has
been taken for our absorption.

Sir, we belong to very poor family and also belong to the prstected class of
peisons listed as Scheduled Cantc and Scheduled Tribes who are entitled for
constitutional guarantoe provided by the Constitution of India,

Sir, we the ex-casual laborers of Alipurduwar Dmsxon, N. F. leways aggrieved
by the action towards our engagement on and after 1.1.1981° and also to confer the
benefits to us as causal labors under the rules and thercafter regularize our appointment to
fill up the backlog vacancics meant for Schedule Tribe and Schedule Caste candidates
approached the Hon'ble Cantral Administrative Tribunal by way of filing above noted

Original Application.

The Hon’ble Tribunal after hearing the parties to thie proceeding was pleased to
dispose of the Original Applicalion and directed the applicants to submit representations
before you natraung our grievances and afier receipt ‘of the representations you are
directed to examine the respective cases and scrutiny and verify our claims and to pass a
reasoned and speaking order within 6 (six) months from the date of receipt of the
representations.

. In view of the facts and circumstances of stated above I request your Honor to
scrutinize and verify my case and there after to consider my case for absoxphon agﬁlmst
ava:lable vacancy as per direction of the Hon’ble Tribunal.
o Thankmgyou .
i ‘ - o Yours fmﬂlﬁ)lly

/H%(m \@bﬂw
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Das,

3§ The Hon'ble Mr. K.V Prah=
! ladan, Member (A).

learned counsel

for the appIICanta and alse Mr. J.L.
laurned counsel for the rappond-
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BEFORE THE CENTRAL VINISTRATIVE TRIBUNAL
o=
GUWAHATI BENCH GUWAHATI

C.P.NO.34/05

4 R

"IN OA NO.339/2004

o, W

e, s
P

s

/

Py K.K.MANDAL & ORS

............. APPLICANTS

.

UNION OF INDIA & ORS

........... RESPONDENTS

REPLY/REJOINDER BY THE CONTEMNER %

The humble petition on behalf of the Respondents above named

‘MOST RESPECTFULLY SWEWETH:-

1. = That it is humbly submitted that the Contemner/Respondents
received the Hon’ble CAT’s order dated 09.12.2005 in the above contempt
petition arising out of OA No.339/2004 and have gone through the orders
of the Tﬁbuﬁal along with the contents of the contempt petition filed by

the above named Applicants.

2. That it is humbly submitted that after receiving the Hon’ble
CAT’s orders passed on 23.12.2004 in OA No.339/2004 'by the
Respondent’s office on 23.3.2005 necessary steps were taken to ascertain

whether the Applicants were engaged by the Railway Administration at

vay (42

P_—
RS

General Managsf.,
Maligaon, Gaubau

Aspow EUmM AR IFIN
N. F.



any point of time as casual labours and to make thereafter further

compliance as ordered by the Hon’ble CAT.

3. Th;t it is humbly submitted that the Respondents Railway
Administration advised all the 65 Applicants vide this office letter
No.E/63/Con/1 dated 27.4.2005 to submit documents in original in support
of their rightful claim for engagement in construction organization by this
Railway Administration so as to verify the records available in this office

and to process further.

A copy of the above letter is annexed as

Annexure-‘A’.

4. That is is humbly submitted that ali the ‘Applic'ants submitted their
uncertified photo copies of discharge certificates in support of their claim,
but not the original documents, e.g. casual labour service card which is the
cardinal documentary evidence in support of any claim that a person was
engaged by the Railway Administration as casual labour at any point of
time in exigency of the railway work.
A photo copy of the uncertified discharged
certificate produced by the Applicants is
submitted herewith as‘ an gxample of their
submission of documents to this railway for
verification of their records and is annexed

as ANNEXURE-B.

5. That it is humbly submitted that the Respondents Administrative
office had again taken the initiative by advising the Applicants vide this
office letter No.E/63/Con/l dated 15.9.2005 to submit the original
documents in support to their rightful claim that they were at any point

time engaged by the Railway Administration to work as casual labour for

"W( agef,

. Gone

A F. [i..

Y (0N LTUC G

- Maligaon, Gausbuti-7811



the relevant periods claimed by them so that the genuineness of the claim
could be verified alongwith the records available with the Respondents . A

photo copy of the above letter is annex:. - as ANNEXURE-C.

6. That it is humbly submitted that in response to the letter issued by
this Railway Administrétion mentioned in the foregoing para, the
applicants submitted further the photo copy of the discharged certificates
which were received by this office on 07.10.2005, bﬁt none of them have
submitted any casual labour service card - nor the original records of
what-so-ever nature in support of their claim for their engagement by the
Railway for working in the construction organizations,
as mentioned in the Origihal Application filed before this Hon’ble
Tribunal. |

An example of such submission by the

Applicants is annexed as ANNEXURE-D

7. That it is humbly submitted that PURSUANT TO THIS Hon’ble
Tribunal’s order in O.A. 339/2004 above, the Respondents RailWay
Administration, however, suo moto took necessary steps in the matter by
deputing their responsible officials to verify the records so far available
and to ensure genuineness of the photo copies of discharged certificates
produced by all the Applicants in support of their claim for re-engagement
in the Railway Administration as claimed for in their above Original
Application. But on verification of records it was found that signatures on
the photo copies of discharged service certificates produced by the
Applicants do not corroborate with the signatures of officers/officials in
the records kept and available in this office. Thus a doubt was raised
regarding the genuineness of their claim and the certificates produced by
the Applicants appear to be fake, fabricated and falsé, and therefore, could

not be accepted to consider their cases for re-engagement by the Railway

administration.

A




8. That it is humbly submitted in this connection that the cut-of date
for the regularization/re-engagement of the discharged casual labours was

on 1-1-81 and the discharged casual labours were to submit their

applications by 31.3.87 as per
Railway Board’s circular No.E(NG)II/78/CL/2 dt. 4.3.87 and 21.10.87.

The Railway Boafd further vide their Circular No.E(NG)II/96/CL/61 dt.
3.9.96 mandatorily directed all the Zonal Railways that an action plan
were to be ensured by the Zonal Railways for absorption of all casual
labours on roll and or whose names were in the live casual labour
register/supplementary casual labour register and the process was to be
completed by December 1997 so that a pbsition of “no casual labour on
roll” was achieved by that date. Accordingly, a massive drive was
launched by the Respondents Railway Administration to absorb all the
discharged casual labours after verification of their written
representations/applications with the original casual labour certificates of
engagement. It is pertinent to mention here that during that drive, although
quite a number of applications were receivéd from the discharged casual
labours and their cases were disposed of on merit, there was no
representaﬁon/application from the Applicants in the 0O.A.and 10
application for absorption/regularization of casual labour is pending with
the Respondents Railway Administration.

Extracts of those circulars are annexed as

ANNEXURES -E, F, G.

9. That in this connection it is humbly submitted that the Railway
Board vide their master circular communicated under letter
No.E(NG)II/9/CL/Master  Circular/157 dated 30.6.92 categorically
mentioned that in view of the exigency of the service the engagement

/induction of any labour as casual abour in nature

attbati-781011
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1 should be engaged/inducted “as fresh face from the Open market” if at
all it was absolutely necessary, and that too, with the prior personal
approval of the General Manager. The said stipulation was also equally
applicable to the Project Casual Labour and thus no fresh faces could be
engaged/inducted whose names were not borne in the live Casual Labour
register/supplementary casual labour register referred to in the para 7.8
and 7.9 of the said circular issued by Railway Board. Also, it is pertinent
to mention here that “while seeking the General Manager’s personal
approval for such re-engagement of discharged casual labours, the number
required to be taken from the live register should also be put up to him. In
case of engagement of casual labour for such specific emergencies like
restoration of breach etc., the period of their engagement also should be
mentioned alongwith the number to be taken.” So far the records are
available with the Respondents Railway Administration, there appears to
be no application/representation alongwith original casual labour card
found available from the above named Applicants, what to speak of
fulfilling the other conditions of service laid down in the said Master
Circular.
A photo copy of the above Master Circular is

annexed as ANNEXURE - ‘H’.

10.  That it is humbly submitted that so far as preservation of records
pertaining to engagement of casual labours are concerned, the normal

preservation period in terms of extant instructions as per Ministry of

Personnel,
Public Grievances, New Delhi is only for 3 years or one year after

completion of audit whichever is later. In the instant case the claim of the
Applicants pertains to the year 1984 to 1989 i.e. more than 20 years old,
whereas the Applicants during the relevant period, when the

Administration took steps to regularize such cases in the special drive as




mentioned in the foregoing para-8, have failed to approach the
Administration to decide their claims.
A photo copy of the above circular issued by
the Ministry of Personnel, Public
Grievances, New Delhi and communicated
by the GM(P), N.F .Railway, Maligaon vide
No.E/191/26 Pt.VII ( C) dated 17.05.2000 is

submitted as Annexure-I".

11.  That it is humbly submitted that inspite of the above categorical
instructions of the concerned Ministry mentioned in the foregoing para the
Respondents Railway Administration took all necessary steps to search
out the documents of the Applicants in the aforementioned OA as directed
by the Hon’ble CAT for consideration of their cases on merits. But the
Applicants, as it appears from their submission, failed to submit any
genuine documentary evidence in support of proof of their claim and the
signatures on records as endorsed in the discharged certificates they
produced do not tally with the signatures of the signatures available on

official records.

12.  That it is humbly submitted that the Respondents Railway
Administration have given a reasoned reply with speaking order, as
ordered by the Hon’ble CAT, to the Applicants in the above O.A., vide

this office letter No.E/63/CON/ 1 (O.A. 339/04) dt.20-1-2006.

13.  That in this connection it is further submitted that though in the
éontempt petition appears the names of S/Shri Jogeéwar Haloi, Manindra
Haloi & Santanu Dutta, their names were not borne in the Application
filed before this Hon’ble Tribunal in the Original Applicatidn

No.329/2004.
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14.  That it is humbly submitted that prior to receipt of the applications
enclosed with Hon’ble CAT’s order no representation of whatsoever
nature was received by the Respondents Railway Administration from the

Applicants at all to examine their cases on merits.

15.  That it is respectfully submitted that the Application in O.A. is also
barred by limitation as per section 21 of the Administrative Tribunal

Act,1985, and , hence, is liable to be dismissed with costs to the

Respondents.

16.  That it is humbly submitted that the contemplation of the
Petitioners in the contempt petition that the Respondents have delayed the
matter deliberately and acted in violation of the order is not true. The
recérds pertaining to the relevant period as claimed by the Applicants
were of very old, as far back as 20 years, and necessarily it took much
time and manpower to search out the documents available and there was
no deliberate or intentional delay at any point of time on the part of the
Respondents Railway Administration and the contemplation of the

violation of the order, as alleged by the Petitioners, is also not true.

17.  That it is humbly submitted that it would be évident from the
documents, an example of which has been submitted alongwith this
petition as Annexure ‘D’, that the claim of the Applicants is not rightful in
vnature; rather,the documents and claim for engagement as casual labour in

the Railway by the Applicants are not tenable.

18.  That it is humbly submitted that since the contention fsubmission
of the Applicants are not genuine as verified with the records of the
Rrespondents Railway Administration, their claim is not tenable in the eye

of law and hence summarily be rejected ab initio and in limine. The



contempt petition is, therefore, to be dismissed with cost to the

Respondents.

19.  That it is humbly submitted that although all necessary steps were
taken immediately after receiving the Hon’ble CAT’s orders in the
aforementioned OA by conducting a special drive to search out the
records of almost two decades old and also to obtain experts’ opinion so
as to ascertain the genuineness and the righteousness of the claim of the
Applicants in the OA, there might have been a little delay in compliance
which was beyond control and not at all deliberate and intentional as is

evident from the submission in the foregoing paras.

20.  That with the most placid and suave submission this contemner

submits that even if there was any delay which had been beyond the

control of the Contemners/Respondents, this . Contemnerm

unconditional apology for the same.
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VERIFICATION

I, Shri Ashok Kumar Jain Son of Shri Bimal Prasad Jain aged about
58 yeérs , by profession the General Manager(Construction), North East
Frontier Railway Maligaon,Guwahati-781011 do hereby solemnly affirm and
verify that the contents of paragraphs 1 to 14 are matters derived from official
records and true to my knowledge, information and belief and the paras 15 to

20 are my humble and respectful submission before this Hon’ble Tribunal.

And 1 sign this verification on this day of
January,2006.
Place: Maligaon. f- e
Date: Signature of the Contemner
oot Ol WA
To B. B. Railway (Jon tucus
The Deputy Registrar. Maligeon, Gauhsd-781011,
Central Administrative Tribunal, ‘
Guwabhati.
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Office of the |
General Manager/Con |
Mahgaon Guwahat1-1 1

* REGISTERRED WITH A/D -
No.E/63/Con/1 o | Daifed:4.§.04:2005

To
|

Shri Wm@w e, Dca)ﬂu s

”\/H 4\9\« JAPLY C(/loh"n .
O Nt Lovkh(mnm

D(f lv\/[({h(mfm.Lf

. Sub: OA No. 339/04 before CAT/Guwahatl '

' ‘Ref: Your apphcatlon in'terms of order dated 23 12.2004
N . Passed by CAT/Guwahati.

In reference to your mentioned- apphcatlon it is mformed that records regardmg
your engagement as Casual Labour in- Construction. Organisation are not available in
th1s office. As such it cannot be ascertained and verified whether you had worked as
Casual Labour in this Constructlon Orgamsatlon or not. »

You are, therefore, adv1sed to subrmt documentary evrdence, if any, in support of

" your -engagement on casual ba31s in Construction Organisation within 15.05.2005

failing which it will be presumed that you have no records to prove your engagement in
the Construction Organisation.as claimed and in the’ event of which your ‘application
urrder reference will sunnnanly and automa’acally stand drsposed of w1thout any further
correspondence from this end. - :

‘Please acknowledge the receipt of thlS letter.

i

J

gigs | DE mA CHED " APO/Con’
fe;fatg;,v | DATB & Mgt " For General Manager/Con
f iy

B G
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Adiress Vil B .wﬁ..(.w.%.cc;.].@%%

PO, IV LAKham 0.
Pin Code 2 LETOOT

Dist .. Ll Nmp o (Hssgm)
P To, , o
f y l ’ General Manager (Con):
o : N.F. Railway,
. Maligaon, Guwahati - 11
; ‘ ,
| " Sub. : OA.No.339/04 before CAT/Guwalai.
'. | : ' Ref. @ Your letier No. 2/63/Con/ 1Dt. 27-04-2005.
: {- | | |
i Sir,
i .

In reference 1o your letter cited above, the follew
lerewith for disposal please.

' 1. Casual labour card in Original / Duplicate duly attested.
. N Discharged letter of Rly. Authoritise in Original/Photo copy duly

ing documents are submitted

attested.
i 3. O[h.m'sdocilmcmsifzmy ................................................................................................
2 b Kindly acknowledge (he receipl,
o
.

- Photo cepy.

i

Yours faithfully,

o Sha Poshbin by Daaw

= . 12 ~%-o0q R

e 0 S

e RSN WP

KEN [ BG [ CON | B Ve
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YJ A L LI S E S
Registered with A/D

L
B
|

- N.E.RAILWAY

" . Office’of the
| ©.+ o .Géneral Manager/Con
o - Maligaon:Guwahati-11

N():E/6%/Con/l _ Date: 15.9.2005

5 Probis s Desvy <
Ville Rajlwan  aplin
V.o [ Nm i LGJ/ kwﬁm'?i(/\z/
il Lo lkg(/\j'm_ WAy
P T 3e7000

Sub: OA No.339/04(CAT/GHY )
, 04(CA.

| Ref: Your application dated 12.5.05

| . . ) .
You were advised vide this office letter of even No.dt.27.4.05, to produce documentary

idence in support of the claim that you have worked as casual labour w.e.f, ()] . Z @Q
X% . In response you have produced one uncertified photocopy of a certifl"éate
¢ issued by Asstt.Engineer/BG/Con/BNGN.

| ,
'You are once again advised to submit original documents if any available with you

* within|15 days without fail for verification of the case.

;Please acknowledge receipt of this letter.
i |

| | . | ;
o | M 5@
' o , (AKS rfg )

' APO/CON

For General Manager/Con

i




P
"
To, |
The General Manager (Con) N F. leway, M'\hgaon _
Guwalati- 11
Sub: Acknowledgement of original document with attested true copy:
Sir, ‘ -
I have submitted my original working certificate (Discharge copy) in support of
my claim.
‘lAfter verification my ongmal document may returned. ‘
|
"Think_ing you
‘ Yours faithfully
DA, %v?@@%(ﬂwuﬂl‘j’
/ 1) Onginal |)|5©|I.II ge Jetter : Address for communication
2) One Photocopy attested of discharge letter S Vil-lagc./W .No. VVWK‘“'"’)‘ (’aﬁﬂwﬁ
' : P RV
3 Educational Certificates _ P.O... "fgf‘/u\’ W ‘9
4) Caste Certificate pin-... F3 F0°. l..

CN‘\ 5.'_ 9’_ © 5
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NORTHEAST FRONTIDR RALTWAT.

OFFICE OF THE
GEWERAL MANGER (CON)

- MALI GAON.
" NolE/57/CON-I/Pt /T/: Dated = /BA1993
To 175D -7 A

Al Officers including

Finance & Audit, .
N,F.Rly Const.Organisation.r . *

. Sub:- Master_?irculnr;on Casual Labour.
‘ ) .

A coEy of Master Cdmwular regarding cagsual labour circulated

"under Railway Board's letter No,E(NG)II/91/CL ME/157 of 30-6-92
- recelved under CPO/MLG's létter No,195G/2-48(MS)(C)'B' dated 6-4-93
on the above subject is forwarded for information ana gnidance plesge.

[ Y
- A ( MJK.CH4KRABORTY )

, AP0/CON /9—/3 [73
; for GENERAL MAIWGER(CON) -

(Copy of Master Circular under Board's I/No.E(NG)II/9/CL Master Circular
157 dated 30-6-1992.) .

Subs-~ As'above:

The insttuctions issued by the Railway'Boaid fromn tine to
time on the subject of Casual Labour, are contained in serval .

" letters. The Railway Board have now decided to consolidate the

various instructions on the subject into a sipgle body as_a master ..
circular, as_beldw, for the information and guidance of all concerned,

Definltions

" 2. The term Casual Iabour refers to Iabour, vhose employment

.ig _easonal intermittent, sporadic or extends over short pezlods.
Engagement of casual labour nay be for a short duration on specific
works or on Projects, still such time work is available ., Labour of _
this kind is generally recruited from the hearest availabie source.

(Ref, Board's letter MNo.E(NG)60CL/13 dated
| 22,8.62,8(N6) 1/77/CL/46 dated 8-6-81),

Contd;oco XY .2/'-



Ll lhatiaadiid IRy

s ~ =32 g-
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, According to extant policy, the authoriscd = .

tdength of Casual Labour on a Railvay both in the open

ine and in the Projects, (frozen as on Te1e84, ana

‘xefixed as on 1,1.90, after taking into account

{iWfactors like the number of posts created for decagualisat ion
A reduction in gang strenjgth dve to modernisation of

f@}ixack and #itroduction of nachine maintenance, reduction
B¥in Projeéct Casual Iabour etecs showld not be A
iiyexceeded and frosh candidates(fresh faces) should not

i{7ibe engaged from the. open market, Houwcver, to neet

L emerge 'situatioﬁs;“%he ban will not apply and fresh candidates
Jsfrom the open market if absolutely necessary, shonld be taken only
;i”With the pripx_péfSonaluapproval of tliec General Mamager.,

#1 - The abbﬁé-stipulaﬁiOn edqually applies to
Project Cagsual Iabour also and CAO(R)'s have also in

ake prior‘approval of ‘General Manager before engaging
‘fresh faces", - '

n the opcn iire/Project
di arge , have rot heen

{ e |} on live register will be
, aged ﬁirst-agginstvthe*requirement in the oxder of
Lloxlty on'the bhasis of the total period of service prior
stheir discharge, in preference to candidates from the
f=30pen makket, Also the re~engagement of discharged casual labour,
il ‘Horné on the live regigter/ supplenentary casual labour nogister
gﬁ%@?ferrgd to in paras 7.8 and 7.9 of this circular against short %
gfﬁgrm reguirements. as in -eriecrgencieg or againsy requirenents
fetarising from the absorption of serving casual Labour
in'regular Group=-'D' posts , should have the rrio:
personal approval of the Gener A
fichis approval for such re-engageiient of dischayg2d caimal

Tabour, the nunker required to be taken from the live
‘eglster should also be put up to him, In case of

il @ngagenent: of casual labour for specl fic encrgencies.
f{gﬁlike.restoratiqn*of breach ete,,” the period of thcix
?3ﬁ$ngagement also should be mentioned along with the
bnunke r, to be talken, ' '

kI ' - :

al Managdr, Vihile secki.

i (Refs Board's letters No B(NG)I1/80/CL/5 dated 7-6-84,
3 - 20-12-84, E(NG)II¢88/01¢34/dt.27-12-89, :

E/NG/11/88/C1/86 dated 8-12~88,14~2-90
B/Ne/11/89/CL/1 dated 23~2-90 and F(HG) 11/
89/C1/4 aateq 25~10-90) ,

...005

e e e

i
t
|
F
,.{;.' N
1

%




3;3 | Subjéct to what has been nerrkiotad &&_pé;ag 3,
31 & 342 kove, cagnal labour may be engaged only fer the
folluwing ty.ez o work s~ . ~ L

, o o S Coe
(a) Works'of~casua1'nature ir the open 1ine ‘

. estahlisbment, for waich payment t¢ the .
bersennel’ engaged weuld he net fron
contiugenciegy S -

(0)  Projects irrespective of durat:ion, .

Lucluding éxﬁqution.dndﬂimplencntation .
of the expansion ang moieriSQtion‘pfojecté;
(e) Seagcnal. Wshour Sanctioned, for Speeifis
- vorks:.0f, legs than 190 days! duratianfand, N
] _ ‘_sqasonél‘labbﬁx £0r_hot-weatha- 2stablishment -

SN Like water cavrier/Papkin Pullur engaged

ddving sumrer foi. 5 pP2riod noi eicending
4 months, >

4e For purposes of appljinﬁ.the_instructions -

contained in paras 3, 3,1 & 3.2 abowe, = prnjees should

be taken as construction of ney lines, mgins hr:idges,
restoration of dismantled lines and iy ;oo

impozrtant open lire works, like dcubjing,wﬁ'@n;ag

of tunncls e¢tc., which arc conplatesd ki wis i, 5 d:finite
time limit, The GM/HODg eoncerned, iy omgnlva;ion '
with the FAGCAO, will dec.de whether : pnnticnlar

opén line work ig g project o» otherwisc, I¥ the

e through,trapk renewals 1nclude. replacenciyt of ligntare-
a.8ection. of 7ailg by a heavier aection or increasing
7=t T the density of Sleepere OT provision of addicicaal

Lo

depth of ballast etco, thete should be vrenved as Workg. .
“leading to an improvement in the carrying capacii: -4
89 8uch, irrespective 0f any finanainl liniv, shooly

be treated ag 5 'Projecy?, "Casual rencuals’ o

other 'through remewals’, which do not lend te amr

- inprovement. in the carrying capacity of s Failuqy will,

however, not 4a11 within the definition of ‘Proj :ct’,

“441  Casual Labour should net be employed-

(a) For work on construction ef wagons and ..,
Works of a regular nature cover Workshops,

ImcoDSheds, train-lighting esta?]1§ﬁncnte,
C&W “epots, Yards and Stations, ),

\ 0...00.04/.-V
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Y. an euthority not lover in romk than a Bi

4 trade Test,; i tlicir guit

" to thegabaolutgAminimqmc

¢ (0) Tor OwpfT ngifmani; il GRIEY
+ +». baintenance worksg, Exeapl for geésonal
- Liuchunting worke, Casual. and eceaninnal

_— » Reieugla g

Gated 2076=T4.)5  v.:

- (Refs Board!s Togtor No.E(ve)11/74/05/27

:(g) as trolleymeny - g i&f 3 ‘
- (4) in the Printing Pregses; apd . .0, .

(e) in regular vacancies, whether permarewd
- or temporary, and fer perfornance of .
Cdutieg related te day-to Gny-administrntion.
MTB:  Casual Labour nay be ehignied for Abading
- unloading op2rations at s%ntiuns azd Yarde
and also in imdillec’ categories for cranining
- ‘the wagons for water tight vepaivs duiiug
C . the nonsoen 8casen,

(Ref: Board's lottor Yo, B¢/ 11 /72/89(3) (1)
'~ - dated 17-9-73, B(G)80CT/ 13 “ater 22-8~62
and E(NG)II/77/01¢46 dated 8+£-a4).

4.2 Casualupabour should not bo Cngmeaed v slkcilled

and scni-gkilled grades without trades is;. Llin Q

Banel of trgde teste; candidates 1o i cppeiihiig ag
asual Iabour o sater te the needs op !

‘ N v opei. Line is
.00t availabim with the” adninistrasi g o

asusl jnalioan
may be engaged in skilled/semi=skilicd gradeg, without
_ ability. shoulg k¢ wijul re}
well before they nitain temporary Status. Sty <igaeneat
in 8killed grades showld have “he peraenal apjvovi of

visicial Eng‘ﬁser.
Also the numbier to bho s o

0. engaged should be keyt

(- Rers Board’S'léttcrs:NQ;E(NG);I/71/GI/95
o dated 11-5-73 ang E(NG)11/84/C1/5¢0
~dated 20-12~85),
45 S-Seucational Suglification, |
5a Candiﬁatos fzen the opne nazket te ha engaged
an X¥regh casual lahour sheulq eonfexn 1o the nen linit ,
%21 Qoun for reguinr Teerultment to @raup.~'D! poste. .
Jasual Iadour should, st 4he tine of inltial engngement
PQ below 28 yeare of ag¢, rel

+OW axahla by 5 yeary In the
onge of Sch.cnetes ang Seh, Tribes, They shaula not

be rotalmd heyond 54 yenrs of nge ,Also they shoyld
"posacas ihe ninimunm educntional Qualification oni other
Shandards 1aid down for the Raxticular departnent ,

90‘05/»‘
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(RoF- Board's letters No.E(NG)64/CL/25 of 29-1-66,
m(NG)IT/79/CL/S dated 16-5-79 and E(NG)II/88/
cv/11 dated 22-4-88).

SCREENING FO° 1"NGAC’F!“‘!ENT OF FRESH FACES.

6. Candldates to be engaged as casual labour

fresh from the open markét should be taken from lists,
‘vhich should be prdpared by cach Divisi~n gcnefa]1j g
onice a year, on recsipt of the Geneéral Manager's + .
sanction for the engagement of fresh casual labour. .
Enclusion of namas in tha list shhuld be based en
scresning by a committec of thrée officers,” ona of ;
whom' should be an officer of the Persnnnel Dranch -
and aratn ¥ from the, Department concernad. Furfhmt,
-one Of the members on the Screening Committer €ihmuld

" be from the SCs/STs and one from a minority P*quﬂjty
by coopting a fourth officery, wherever necezsniy.,

The unit of recruitment should jhormally ke the area
of locatlon of wrk where engagement of casual laboux
Js necessary.

MEDI CAL EXAMINATION/FITNESQ

6,1 Before a candidate included in the Lins 1o
engaged as a fresh Casgual Lahour, Bs ohroll ba eromined
fox medical fitness for the category 1: whicir 01 %3
likely to be abeorLﬂo eventually,

] (Ref: Board s letter No, B(”C)T*/ﬂ”/CI/71
- dated  22-4-1988). '

- SC/ST RESERVATION. R TS

R

6,2 Parcentages laid down in favour of Sch,Castaes,
Sch.Tribes fox recruitment to Group-'D' categories s’
each: Zonal Railway, Production Unit should be applicd
in the intake of casual labour. both in thc open line
and in the Prnjects., Similarly, while re-engaqing
casual labvwr based on their seniority according to the
number of days of service in earlier spells, Sch.Castes/
Sch.Tribes should be engaged by going down the list,
even i1f they had rendered lesser number of days of
service so as to achieve the prescrlbed percen age

of reservation.

, (Ref: Board's letters No,79E/SCT/15/1.
) - dt. 10~3-79, 80-~E(SCT)15/15 drvzo-10~81,
.. . 88- E(SCT)1/28/1 dt, 4-10-94 and
89-E(SCT)Z/80/99 GC.11~12-89:

See -

(ntd....6)



B KXmSERVT CEMEN RESERVATION .
; © Ve I—.—"-"- \-v""‘——-‘—'—'—w

9¢3  Whi. . MJaJing iresl: -‘aces ag casual labour

for works winaetted to 1ast tor. some months, the otdezra

Yegarding reservation for employment o:,Ex-servicemen

should be follow:d 4y spliit, particularly where there
18 a large intake of personnel as ir the case of new

'+ projects, '

~ (Ref: Brard's letter No, E(NG)/1T/84/CL/ g
' dated 15-12-84),

6.4 . In'the matter OF envagemert of fvash casual
labour frem the wPeE market:,except 27 khe frvagke of
,SCh.Cgsues/Sch.Tribes acoording e the percoitages
pPrescrized,  as nientioned in Pare 6.2 aAmve x4 ta tagke
of ex~servicemen(t,3 aMve) . no preferencisl Tieatment
8hould be given tq any

032 Ancludiry ths sort “asrds of
- Servifng or retired '

aliway servant: .

-'(Réf: Board's lettec No.E(NG)II/BH/CL/NJ/27
- dated 13-3-1990), - _—

6s5 The provisi-.; wontalned in paras 6 tb 5.2

Above will not, olever, he anmplisab s i k2 engagement
of fresn casual lal .\ n2edeld In m Loos.i T Tiosd
rglief"Work,'aCéidLnt veildzt un Yeuta LI i -hrough
Communicatinn et : '

8e6, ' In the matter of re-engigement of digcnarged
.Qaaual Labour, the xelevant~pngvis10ns.of'the Indus-:iial
DiSputgsﬁgcgﬂ 1947 and the rules framed thera under
8hould be kept’ in view, besides maintaining the pr.:v -
of displaying on the notice Board about theﬂavail="i'£‘y
of fresh .amployment to the discharged Casu~. ., .-

- (R2ft Board's letter’No.E(NG)I;/}u/g,‘A

. dated 22.-11-84"

. e.gagement, tre jrdividual's
+ ©asual 1apour-Card,in Tegard to the entries abou: his

} , ould be checked from the original
paid vouchers tn the ‘extent possible .If the past
Bervice was in a differert unit, the superic: «b-uld

get the entries in respect of. service 1: that unit
checked by making a written referouCe to that unjt.

(Peft Board's letter No. E{NG)11/83,/CL/74
T dated 4-2-847,

cevessl/~

1
i
1

B e ik

]
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7 Qasual bour, who e ntinue to dn thesame

oper line o-- othexr wor) of the Same type fbr'more
than 120 davs without - breqk, Will Dbe treated e

,,htemporary, afcer expiry of 1.0 days of Continuoysg

employment,, For this bPUurpose, the term. same type of work
Should not be too rigidiy interpreted sy as to cause
undue SuLfering to Casual Labour by way of break in
Service becausa Of a sliyhe Change in the type of

Work in the same unit, The term 'same type of work!
Should be interpreteg i epirit as Well 25 in letter

and ng ~“asual labayr sinuld Suifer in this m2Ltel., The
various types o Work, whicp lay be CONSicerad aq Same

type of work, mamy oo groundd ,as under

(a)_ Track renewals . Liikaug- ALl clrag
-re—Sleepering, <elaying ctc,

(b) Masonry ang Cricrete work .. WLl on
buildings, bmidges, qQuarters, plat frrmg etc.

(c) Steel WOk~ Erecti~p of B dye Q. derg,
Sheds, shelters 2ty :
(4) Earthvmrkn Fbundatiohs, P RS O O T,

- (e) Fltting; smithy, Carpentry ang Such nther
artisan wyrk and helpers,and
(£ aly wWork perf~rm g By the unski)jy g -
labour working under the same IOw,
P.W.I ang Bridge Insnector etc. . shnylag

(Ref: Board's Jetter No.E(NG)II/71/CQ/83 o
11.5.73 ana E(NG)II/77/CL/46 .86 27

one work ¢, another of the Same typele.q. relaying)
and the total @ ntinuous period of Sud work at any

( Ref: Boardtg léttcx No.E(NG)II/77/CL/MG dt_8.6-81),

00.0608/-k



c?;_;‘f}f :§_ pr ;.é;iif‘ "' - "k;. g
T S S S ey

-3 8 g~

7.2 .C@sual water carriers employed during summer
Season” axe eligible for temporary status on completion
of 120 days of continuous employment , Gntinuous
employment sh-uld be reckoned by counting the total
number of days of continuous =mployment in variou~
spells of enJagerent as watd: carrier in the a5,
- comnencing f.om .the year 1383 provided;the gap
between any two spells has bewn caused. 'dur. to theo
. Season Yeing over or there being no work,. Furiher, {f
A person’ angaged in the previous years is civen an
opportunity t5 whrk in the Mot ~weather establisment
in the subsé uzat year and he fails to avail .the nffer,
he will have :o start afresh, 7 the event of his
engagemert - again in future.

" (Ref: Board's'letter 16 LE(NG) 13 /77, CL/ /4
L dated 24-7479, B(NG)IL 6%, CLL, 11
dated 25-1-85 and 10-12-85).

ak, 1f sanction to arntinue

“ks* subsequently anid the cacual Labour
are engaged to finish the work,

(Ref: Board's ietten No.PC~FLT,/ €975 (5
, ‘dated 12-7-19%3),
744 Caspél Labour employed in Projects on the.ﬂailha;-
(also,kpown as Pro ject.Casual Laboir) shall be trea eg ..«
tempora;y*onj&mmpletimn of 360 days of cont inumus employment,
Tbis_wiil‘apply to- - a '

(a)'Caéﬁai“Ubbaurlon Projects on the service -
1-1-81, | . / o

(b)PCQSUQl Labour on Projects, who thouch not

el flce
Coon 1-1-81, had been in Service earlieor . 1% been
‘W~:§§-§ngaged-after 1.1,81, Imd beg 1., LY

: earlierdand
~ehgaged ‘aftex -1,1.8] with oy
o ¢ O more to thejir Credit prinr to 1.1.p1.
(c) C3sual Labour on Pro jects, whg though nn+ in
Service on 1,1.81 had on Xe-engagement

after 1.1.81, efither completed ~% would
Complete the p

€ eriod of 260 Jays of @ ntindous
employment.,
.".IIQ'T)/.~
1 ,;
W,
. ]
oy s _

-47UDUS enployment




75 'Tempoféry status on these casual’ labour -would
be conferred as shown below:= '

o e mvird . ' o i'ch would be
Length of cervice Date‘frqm which ,
=eng ) = treated las temporarya
(i.e.continunus employment), - o
(1) Those, why had‘écmpleted - .
© five years as on 1.1.84. - CFoem o 1.1.81
(4i) Those,whe. had @ mpleted . From-1.1.82.
£ three years but less than
& five years as on 1. 1.81,
L - (1id) Trose, wh had completed . From 1,1.82
P - . 260 dayslbut less than.v_ : Coe
L' o . _th:eé-years_as on 1.1.81. ER T -
S days after 1.1.g1. . From 1.1.84 or date on
. : ; o . Wihich 250 dayﬁmﬁf;cwntinunu:w
- S U employment i completes,
ST ~ whichever is later. ’
e " NOTE :(1) Continuous employment wsuld mean aontinuous
N . ! ' engagement on the Same woik or the same : -
e o type of work as exXplained i the earlier paragranis, v

(Ref: Board's letterS‘No,E(NG)II/@4/Gh/41
dated 1-6-84, 25-Go44 i 11-9-86),

(11) Year for the Purpose of detérmining the YN L 7
Service should be taken as equivalent to N e
i.e. SYears/3 years should be equivalent
1825 days( 5%365) /1095 days (3.X 365 da
Ref:~ Board's letter No. E(NG)II/B4/¢h, /4
'-datédj27-7~ 4),A, ' e 5
: . 746 . For pur..oses of'implementing the scheme' , eaur, - :
& v 2Zonal Railway: -should Erepare a list showing the Proj i
i - -asual ‘Labnur for €ach Divisinn on the basis nf :
e e lepgthvoﬁ Service, as ‘'explaineg in para 5~2-1 of Board'ge -
- letter NO.E(NG)II/B4/CL/41_dated 11-9--86 and theereafter
1 " Prepare a consolidated list gs on 1-4-85 covering all
k; Pro ject Casual  labour in employment on the Zonal
e Railway/Cbnstruction Organisatioq at any time from
e 1-1-81 onwards, The list so prepared will. farn the
” ‘é:.gf-, . .
o ' . . Contd.....10/~-
',"-_'LA’-'- ' \



77 he provL 

by 318tharch,
Oof their earl!er engagoement l.e. the follow

(a) Name

- (c,‘i:I:B}ate'of biren,
- (e)TEaucational.qualifications,
.(f) Pérsonal marks of -

{9) Name

basis fﬁr.tinferment of tem
ﬁor,any'subsegvent:engagan"

of Office/Deptt..and the place -p

=t 10 :a

1987, alongwith documentary proof
ing

. ' (b) Father's Name'
(d)’Permanent addresg

"_:*1:.::

‘(h)iReQSOns for discharge,

(i)fWhere and how
(3) Attesteq copy

t
4

A3
[l

ing whrkeq aAS Projoet

. ,Casuhl Labour op the Rafiwey,

. dn g SUpplement
" The Dames o f th
- also be entered i

: upplementary;casual latl
the tota) length of g,
Cases shoylg b

e considered for Te-engagenm

°d to in pary 7, above, "y 3. -
'rification in I'egard tc thety
a Cbmmittee oF officers.on;eaoh Div

s Wle
e perswns.included in such lists gJ,
in a 5 Parate tegister, calleg tho
abour register, acCording -~
rvice to.their Credit, Thes..
ent intpe
aS may he required,

- ~r PEoject casyal labour referred i 4y
Para 7,6 jig exhaust ¢

ed. For PUIposes of drant of 'tenpc)rary
iy







QONT 38 e v oviT,

8. . Prisy e £L1=10..80, discharce of Casual lak-r
Qith@: in-tbe'open line oz in the Prcject dug t-

Compietion of Vi k or'non—availability 0f furthes
pmbductive work'W¢a-treated & constituting A% A er T Q.-

tion fbr“puIPOSes'of reckohihg-Continuous,employmento
} ox Clape etion

-7 12 5=

- From 21~10-805 SUd a discharge Ol acmount

" of work er,non—aVailability of further Eroductive work

. does not mnstitute an interruptjion of @ntinuous
‘employment, Wheya ¢ Casual labour has been discharged ey
and from 21=10~3 {n the akave mentinned Circumsances
"énd,reﬁehgaged later, wher wor:- LS aviil:lie i, DI iana
“Spell Cr servine will be reckoned as ontinvens wian o
‘Bubsequer,t SpéLljaf_servioq«{tc Aetammise 41 elicikisity

':for-beiug'ﬁqéatei;as;tsmpctaty,'
are not subject_t,.any*tims Lamd

"3ty ba Condnm s

.y

{ Ref: Boaratg etk Nw,?{NCﬂfffC;;CJ/zs
. : - dateq 21-10-80), Ao =@t Ty Al 1A~5.84)
8o - Jervice rendered by 5 Gasual labour in gne
‘unit wily ot count, if*he;jdin:'anmthgxfsggjgx;aﬁ uni s
"ﬁfter.QQmPletiOn'of WOrk 1n the fi.. .o Gnit, for purpeses
'Of,reckOniny'continzous Tavvics Tty g élidfbjlfty faor
ﬁempérqry‘status% S o ‘

y 'v*&ReﬁfuBo&rd's lettexiNmoEiﬂﬁ}ﬁﬁ/gﬁfhﬁ/7i

" dated 2~4=B1) . o
5.2~'¥ﬂbeéd§e~df tﬁ@ fbllow1n§.natﬁré'Will a0h
constitnte;an-intazruptlvn oL Lreak ifor PUrpose:
of~determining the continuous employmenty

(a) Period or absence of 5 Workman iy i
medical treatmet in.connéot;QR‘w;th‘i:
Sustained op duty , covercd by the ey

~ ‘ubder the M.C.Act; . |

Unauthori seq absence £or parsonal Teas e

(@) Authorised abs ence not. excmeatuy 3g days-
= . with effect from 1 io=ed in the case of
- DIOject casnat labour inclusiva Cf three

aays of Unauthorised absence £
only 20 days). :

(Contd,.... 13

S
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(d) in the case of - female casual labour a _
e 5,£od £ absence of ‘4 weeks. for maternity
1P0sés, “in addition- to the authorised

5 OF 1bsenc:.

(e} -fPerJod of -&x* *‘a—-ord_ﬂurv abse')f‘e if- :anv, C
_ - :wkah kept under medical’ obzervatioan= ¢$uch =
e - perind being reckoned- against the numher
S ~of days of anthorised absente allowel. In
fc*sesl where - the avthorities are forceJ_,a o
ie ﬁtably detain CaSUaL labot“ for s ’

M ,,4,\:dl observarlon even be\'rnd «1—:"per3_od
‘of & lorised abs: _,qr‘e( 4An-incivs duav : :
. ‘Lam; « the absence 4n excess of +the 3lt :\tv_sed
PR perind may,; on merits of -dech case, : ’

.Lbe treatcd as an‘hotised absenco':1 .
... excese of the Ps wmissai Ble pericd, mch '
"excese not Lo 14r1v3 a break-ﬂ" ’

'f(f}*Days of rest given- Under the Hours of

~i - Employmeht regulation or Under tho v bions
":i: o "'of the Minimum deeo(Centla-n, Julies 5

'.jﬂg);Days on which the ef-ao’*?““*ﬁt?{mpkmying

, | ‘_:-the casual labou?‘ _"ema*nf '

f‘,:waE?ixliﬁDajs of rest days on which +he euLaleSﬂmL
o ‘ ~remains. closed would not. count against

o the limit of 20 daYS/BO daJQ of au ‘ho-Jsecl ‘
__,'\._\;. . T . ," meﬂ"eov .

5 'L:n:e(Z)QAuthorised absence covers permlssion gran-.
e 7 " 'by .thé. supervisory official .in chdrge ,to-
‘be. away‘from work .for the. peIlOd speci £ 0.

- T (3 Absence of half-é—day shourd be reckone
I as half-a-day onlya., o

e (Ref- Board's letters No E(NC}lr,;i’” IR DA
RS o - 15=5-71, E(NG)II~71CL/83 Ats 1oy
R S -,-4.__,II/76(CL/116 Aty 21=3277, E(NG)II.': -
Coaa T T CL/26VAE 28778, E(NG) II/BO/CL/J.Q Gl
LT 31-14g1, E(NG)II/sx/LQ/z/zs gt .15— 3
and E(NG)II/aa/cn./fm/Js dt.. 1‘f11—8'8;ﬂi-

'- _WAGES

9. Casual Labour employed on - the RailWay belonc t@

| either of the. ﬁollowing categories. for‘purpose= of
b payment of wages. o o

(a) Labour goxerned Py e mruxmum Eabec N»+_
. ‘ (Ceni-ra1)-and

oL L ontdaa..1e
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(b) Labour not governed by the Minimun K '
Wages Act,. o
94l Casusl Labou:,;who.a;é7engaged in the following.
. . scheduled epployment on:tne kallways are governed
by the Miniwum Wages Act{Contral) - o
(@) Coustruczion or maiitenance of rmads cr .
in building operatius inciuding Permanaat
Way, Doclus, Wharfs, Jetties, Bridge..
“funnels, Overhead Tanke, Electric l:..aes N
-and wires in bull@;ags.,%ixing_np ot
. S polern etos c : 1 : i e
(b) Stone bLreaking, stons crushicg:;
(@) maintecnance of bu;ldithf
Yy S Nt

(@) Loading ana SaLeading 30! GhERHLL M. Gof Aer WG i e
:.‘ Sheds;-(:nd ‘ . .1 _‘ " . : N ,‘(i‘:' ' ..

L H{e) Ashpit cleaning, =~ = S !

(Ref: Board's letters No.E(Li)7r ATmW/1-2 Q.
17-7-73 and 24-12-73) - '

!

9;2‘5~Cé$ﬁal Lzour governed7by,ﬁheg}wmjmum hages Act

0 (Centrar)“should be paid i~ . . |
(1) a daily rate ascertained £zom the iocal
authority or the State Govt. acnce. .iod -
where necessary, or

(11) If sudi a rate is not available, 2 dails
.../ . = wage at 1/30th of the minimum of {te B A
;7 i scale of pay plus DA as may be applicsr .. I
. -+ to.the correspondirg categories of Rail:
Servants; and S '

1f eithe?d of the rates as at (1) ana (- - -
;;above happens to be lower: than. the minie /o titae o
‘Wwaged ‘fixed under the Minimom “dages Act o
+(Central)then a% the rate(s)fixed by
the appropriate authority under t-3 Act.

NOTE - The rates ptescfibéd_by the State Govts,

under the Minimum #¥N& Wagés Act legislated
'by.the_reSpect;ve States will not apply-
(nénfd{..,lS)
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9.3 - Casyal Labour not governad - by the Minimum
Wages ActﬁCentralbﬁshould'be.paidzon daily rates = |

wh@ch,sh@uld;bebasdertained” rom~the‘1ocal;authoritiesw
' ,og'the~Stahéx§byernments bangﬁnedé,f S Tl

Qa4 j(iJ,Where&;hére are_Municipalities,gwhich have -
fixéﬂ“lﬁcai“rate®¢fthe‘rate& £ixed by them should be:
Aadopted,_ R : e : :

. NOTE: I¥f 8 .casual i.abour Is ‘wozling within-a o °
Lo MUnicipéljareé%and‘if,théyﬂchél 3jf e
'*’Niuicipaiity%has-given-afxate for the - |
, . 'localitj,:paymént stould be at- the rate -
;- _ S ¢iven by ~he "Minicipality ahd not’ at.a.

R rate prevailing in the neighbouring

T lowalivy, o A

_“;(RefzéfBoaxd"éwléﬁtqf Nagﬁc;iz/hLT/ngjxiiéy LA

S dated 17-gazyy T TUUTVEVAMAS o

(41) Where the Municipalities, though existing :
- have net fixed any rate, or where the -
e . Municipalities dodct exist, the wadle =
FUETE v,fiXéd-hV.ﬁhe<Ogher'iCﬁalzauthQri;igéj};,Q@_.,-
o e + ' such .as -, the District Magistrate +Distriet” -
¢ Qollecter, Dﬁéﬁpmmissibﬁeilqﬁgpw&g&taﬁeia7‘.Qﬁ
{;@QVt;f;sﬁhuld“béiadOptede'f.. SRV

.one fixed“by.the-MunicipaLitymandnthe D
. other fixed by the local Civil authorits-:. .
:~‘igtheﬁhighenVQfIthe;two_ratesnshduld;be R

(444) where tondifferenﬁfratéziére opavative,

bl

(Ref : Board's iétﬁe#s;No.PC/73/RLTf69/fHéiQH L
Yoo . - 2k-8~75 and PC-75/RLT/69/7 Gtel13-7-77. &

9.5 | Where such 1cocal ratées are either not av:- . S
. X are-not ‘ascertained or cannot be ascertained .- L
o ;-period.dffmorerthanﬁla months the’ﬁésuél;'Lab@uE;a-n:ﬂﬁ¥-'
&y . be paid &t the faﬁe”@ff1f30th_®f‘tﬁe-minimum-ofﬂtna AR
N Scalewdf'béy‘plus'dearneSS-allowance thereon as pay«. .
g .to a obrresponding category of Railway servant. - .
{Ref: Board’s. letter No,PC=72/RLT/69/3.
| dated 19-11~73 ) - 777 T
”'s-9;=i:»'Ebwensnre'¥Eé€2¥ﬁ§,rat€$-fixed,bY%ﬁhefl¢CaL,k‘:f
-authorities ‘from ‘time to time are not lost sight of; .
',~a'geviewj0f.the‘;ateszédopted by the'Railway.sthId'be‘

R . (oenta......16)
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undertaken annually'aftex_ascertaining the rates from
th- local cutberities/State Government. Rates as
fixed ~r 1swirel by the local authorities/gtate Govt,
should ke =zdicpted promptly.far'remunerating the casual
labour on the Railways ‘and in gny.case'within3three '

o 3

Llocal autbsritice, If due ty vpevoidable factor

reasons, more than:3 montns ¢ cime i3 taken ou e

Railways to revise or refix the wages, the same at
the revisad rates should be paid from the date,

“months frcm the date of such fixation/revisdon by the

' immediately.fallowing‘the prascyibed thutee months' limit.

Ldts takters No, PC.72/RIIC/69/3 (ii)

( Fzx: Eoals
dated 17.-2.-83 and T(NG) L /81,/CL-3
(dated 21-2-19%2.) .

. 9.7 For specialised quour.empleyed as Earth

moving Biant Lrivers, Meinanlcs, Drivers. RivatteIs,
Pollymen, Heaters, Bridgz Serangs, Bridge Khaizsls
for whom local rates are not available andit is '
‘also not possible to engage -them at.tho daills YL

~ derived from the minimum of the approp. .ote 2uale of

pay plus dearness allowancs. spaeaial rated iy - be
sanctioned by the GyM,in ¢3n3ultatioL vi.. ... =1e FA&CAO.

i
'

9.8 InASpeciaL'Cases{vwr;ze.ju¢?{:vﬂ», a1 Gl

"CAO(R)may., in, consultation with "2 TASULY fis @ rate

for casual labour governed py Minimum Wages Act oI
otherwise upto 32.1/3% in excess of the rate pres<: o

in the M.¥.Act or the rate prescribed by bz Lot

authority. Genera. Managers are also empowered
enhance the rate of casnal iabour governad by M.

. .

| “Wagés Act, even in excess of 33.1/3% of .rates fir

under the Act. Such excgess, should not, howeyer.

exceed ther rate prevalent in the same lccalit:

similar labour who are not. governed by mi® -t
authority. Where a still higher rate is consic
necessary the proposal should- be referred to -’
Board with full justificaticn there=ol..

(Ref. .BOE’iIVI"d"'S 8

stcer No,B{UG)36 (L/2k <
'1_2;67_and'E(NG)67 L4z Tl D

//4.

9.9 DPower to fix wages with zeference to the da.’

rate depived from the minimum of the appropriate

scale Of pay plus dearnsss allowance, in the cases
“where the local latw 4o uot. available ,may be exexecis i

‘py’ the Head of the department wncerned, in mnsultat":}" N

" with the FA&CAO.

. (Ref: Board's letter No.E(NG)66 CL/21 dt.20-2-67].

Contd. .y .al?
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' ;10 Casual Labour governed by the prov181ons of
Hours-. of Employment Regularlsatlons are ellglble for wages

. for “the day of periodic rest, if such a day is proceede& .
. o followed Ly 2, daV/days of absence authorlse' or
L uneuthorlse69 o :

e (Ref:*Board s letter No E(LWA)sg/MER/hé'
o o uatpﬁ 26~ 5M73) el

S.11 Casual Labour not governed by the provisions -
- of MW, Act, 1948, and who 4o not work on .the days
proceedJnO arl‘Lollow tng. the day of rest ars hot ..
- _entltled tc 'the. wages - £ for the day of pellodo rest.,

(Ref'ruoerd‘s letter No E(LWA)67/P“Q/75 : oo Ly
: S
QﬂteQ 14-5.. b8"' ) . o o

9.12 Casual Labour whoqe periodic rest day falls. |
on a hatlonal holiday will ba allcowed oneé ay*s -extra

) Eages LE. thev;are;notlg 'owed CD a"ﬁli a“,ﬂl a n?tJVﬁ S
hollday° ’ ST = o :

R

A‘“(Ref' 'Board‘s lr’*‘ter NO E(L)6 I”[ Z
W dated 30 12“06)03'_Y S e
9, 13 Casual Labour emploved on’ bL@ek~A“““ ﬂ““les
S .are eligibre for free | ood hlgn te
*:whlch mav%be‘flxed deoe

Arules ao ror reoulal railwaf aazix*@

i (RefiBoard 8 lYetter NO,L(NG)II/GQ/CL/R
L dated 1-3=71),

- 9414 Casual Labour Who have WOrked dn the f

1v’_of the day, bLt did not’ turn. bpfor. wo*k;lh'
" half: due to unavoidable. ‘eircumstances ;-

l,wages for half -a~day“ﬁor;Which_the

(Ref Board's ‘letter No. F(h”)6?/CL/4vcif" SRETII SR
?9~1o-62\) |

.9, 15 Casual Labour enaaoed in sdnedulod emol. ents’
. .on.. the Railway(M WoAct= Central) &hole be isen LT
. wages Slips, -as provided. in Rale 24 5(2) of! “the niEndmam,
'Wages(CEntral) Rules + 1950, befote the dlserqemenc Foy
wages This is a sLatutory obllgatlon on the. ‘part O'"'

the employer Similarly wage znxuk sheetq for;ouch labou*l
should be maintainpd : .




Pl

'{\ © :— - \ i.
LT T — -: 18 '~ .
S el '(wRe_f_:: Board's letter: No.E(LWA)66° AT/MW/1-14

© . .o RDated 21-12-66)& E(LC)74 ATMW/1-] dt.18-7-74).

o ,, 3 ‘ . e I G . .
i, 9«16 Irrespective 'of whether a Casual Lbbour is a -

- . male or female, ‘Wages: .and other benefits 'adrnissible
~7rshould be al lowed without discriminatd on,

G (Ref: Board’s:letter No.E(NG)II/83/CL/107 ‘
s dated.4-6-g4), . 7 i '
1—0;,, Remuneration®in- »thé“‘vrégular scale of pay,

* 5 . ’. Casual Laﬁour‘,ﬁhether 3n the op'en_ -line or , :
.7 *-engaged in pro Jects, who '}Eax}.ew attained tem

o ‘ﬁi’vb.e_hefi‘t. of annual _.:L'i"i—'cr_‘em ent; . Da,

, : U &] e HRA "and CCA, wherever o
. @pplicable as per rulesyi-. - - BRI ot
175+ 301 Casual Labour. dngaded. in; Projects, on mmpletign® . - .. !
1, of 180 days of: coNtinydd employment. are-eligible:to be” .0 *

T % freated as ’

treat S monthly ratkd ‘werkers andshould be paid :
.+, Tonsolidated wages: a’g-‘i;be_...'.r,at_ei.of:,thex,minimum scale : IR
.of pay 1l.e. could to’the minimum of the scale of pay = 0 a-

“plus Dearness 'AIJ;'c::ic'ar;.cg thereon, withdut mwevar, the' o
benefit-of increments,’ .. . . . o ) Vooas T ey vELT
I T s L) T “ ~ N :—:_:“{ e ,:1 _".:.. s .3

. b .
Ces T S NOTE s Till they-wompleted 120 days of oo
B Service in the casge of open line Casudl - .- Lo
I . Labour.and‘ 189 days in the case of Project . .. - - |
N Casual_:i‘b"b?bfr'payment would be at daily rates a- g

ntinuous- 4, %t

(s .

- dated §-,6--§_3)! N
S e ol eI e e L T
- 10.2,~ Before however, Allowing the benefits referreg . L
_+.%o in pards ;107 ang- 10,1 ;abovs!

Y .f v T et w Y

- ~1n _para:s 5 ¢ & preliminary verificstion - " .7, ..
4 - 4m Yegard to, agé_éli@nd;,pa'.mpletio_n;of ‘the requisite J. LT T

Zx :Rumber of days of-&®n'tinuous 'service should be madz " .- SalU

: N "‘Q ,bxs.‘ an . ‘é\ss/tt: Oﬁfi‘Ce:r.i?‘l . T s e 2 e DY " ST L * [ -

N S _vdated-_‘g?s?;ai;) RN
"L3 1003 ¢ Castial Labour , who

Y

. 'statys ang have‘_beegri"p‘a;c} in the regular timeé.scale of .- .=
. _PY, When re-employed, ‘after bhaving been-discharged - _ ek
“ L o f6L non-availability. .. ... " L

_ ~are eligible to ‘be started IR
- LRUE iR -after 21-10-80. - - ST
<, LV" ':,." " . s K

N B
s SeoL T o : . .
. ~ T~ N >~ '
L . - T 3 . . o
: e oo / . e * (Q)nta.-.cgly) . oy
R ST ' C e
Eia - oL 1 .
3 . .
5 " - b
v .
- s 1.
. .
<
- jnd '. <
- s :
* - .
e - .
- R T, € X .
- N . —
- . .

: : - LIS . : - e . ' ‘..
... (Ref: Board's letter No;I_E(IYG)I.I/BE/LQS,% -

i -0 (Refs Board‘sg'letterNo.E(NG)II/’77/CL/46 e e

T s
)" have attained temporary - . T e

drawn by them, provided the services were . - e



oijg

.513$£{

(Ref- Board
. - dated

10.4 . 1. “he Lase
_engaged . skilled.
for purposes of det
of . tcmkorary Status
Skilled artisans, S
‘engaged in Skllled

.S letter No, E(NG)II—:7/CL/46

18—ll~81 and

SF Open Llne,
Lateg?rIes ‘th

ermln"ng thelr,

12-1-83),

‘Casual Labour
€ relevant scale .

Wwill ‘bethat applicable to

1mllarly, Proj
Ccategories wil

on -completion of 180 days of contj
consolldaued Wages equal to the minimum of the relevant

‘Da theIeon. Payment -

In or with re

ect casual labour
1 be eligible to draw,
lnuousg employment

urscale of ‘pay ‘uppllcab&e to skilled. a*twhﬂnq plus

fereﬁ to:the

Scale will, howeveI, be adm1851b7° in 1nd1V3dUe1
cases only from the date an individual casual labour

engagg in-a‘skilled

catedgory has

- Prescribed trade test t, if the sam

., than the date [o¥s .attaanIJ,eempo
; ,completbon«o 180 daye o*'oontlﬂl
'the caqe may be,;v

(Ref Boau'd s lcraer No. 7{
a\ed 20"‘1‘52"‘85).

,Il, Entltlemen+se§ﬁ Prlvj’egeqof

Casual labdu

are rot eneI

. other than” thése Suatutox*ly adml

A.Labour Laws such as Minlmum Wages |

passed the :
e hapocns to be later
rary Statns ,daue of :
us \mpl) ik “‘.ZQSQ":

NG)II/“"” 58

.;_ “J. ?‘O O’.
n.)c‘ X.C_L\__ uud .
Act, WC act @

I.D,Act etc. .or those smedifical 1"-sancti¢ned bY;

the Board frmm tlme
-ll 1 Caqual Labour

fwgstatus are.eligible
7admissible to- Tenpo
i Chapte“ XXIII of

to. time

- ‘who have att
for alfl the x:
rary Rajlway s

the Indian Railwav~ F“_L Manual ,1963?

edltinn including the benerit of

'+ Servants Dis¢ipline
‘- and prlw.leges admi-

labour are as follo

& Appeal Rule

W

ained temporary R
ighte. aud béne ‘.S*
ervants, “a93i¢1.~ den

appllcatIﬁI “the Ra}lway
S+ The entlulomSU#a' '

sslble/allowed to the easual

C1l.2 Casual Labour,- who have attaJ ned temborary

'o"status are’ entltled

: (a)'uo be- pald in. regular "’ale of pay

PDearness

Jlus

‘Allowance, HRA and CCa wherever o
radmlcaible' Wlth anxJaT incremen*“‘- C

(con;d,é,g;2oéf




. pEmissible Lo permarent

/ : -2 20 :

N Aafter 1.,1.61: (after attaining temporary

B _ Status).andwfii) in the case of Pro ject -
Casuéi‘Labour(after.attaining tempor ary
suafus}‘after-l°158lo towards qualifying
service'ﬁar»pensiona;y benefits ~p their
Aevéntual'abSOIptlon in a Teqular post,

A (Refi- Ebard's_letteré'NQQE(NG)II/TQ/C1/12

dated lﬁleuGOﬁ(E(NG)II/BS/CL/G.dated
D2U=11-25 aha 198,071

11 L 3 Iﬁeav_Q_.

X )
Practically o the same Leave’ facilitiag
‘ Ralluay Servants
- earned bY‘the-cgsual labour aftar cin
'Status ang which jis at.thair crea
their absorption ip & regular
forward to the New post,

Témpo'rar'y. Railway se
-

_ ;.(.Ref:',Boarc‘:‘s‘ letter K0, Z(NG) II/g;gl,-cL/Sjc‘/g
S dated 7u5.gg) O ST

11.4 égvaﬁbe.

Casual Labour,. whg Dave attaipas

_ nel CeMUOL~ly statys
and have put in three Years of MOatinuous Seivice
vance,’

2re eligible to he 9rantec F ostuval idvanc :
on the same czhditions as are applied to temporary
Railwayvservants for the grant of such advence .
' subject'hOWev@r, to the Conditing iy ;
tw0‘sureties IIom permanent Rai way

, (Ref:  moargrg Letter o B(us)or
- Ll Cated 22—lla?&gand 27

S NS

115 Caguél1hab3u:'with Yemporary statys alsc are
iéligible to the‘privilege-of Passes and pros tilx v
fabSOLption. Alsothevc“ntinuous.se:vice-tenﬂered by
them-after attainimg'temporary Status will coynt for
the Purpase of POSt-ratirement passes '

CRef:;Baafﬂﬂs Iétt‘:'NOQF(NG364 SOCRAARS

& ey
Lo Y -
e @t ool -39, ),

- (Cbntd----_Ql )



‘pQSSibléﬁdue o' non-;

recgditediaWay'fxomvth : e
for thezindividua;sfnot to the famj
Tecruitment &S also at the time
(Refs Bharg:

10
-

gf*theiz'dischérge.

: S lotter No,E(NC)GQ/éQ/la A

————

o (a)-Sihéé;QasualfLabour'have not beer - o L
: ‘.ab35rbe@ againStVreguLax POSte, they are ok
notfentltled-ta the benefxt~of:w1@9w/ . ek
Widower passes, S e

e
'.11§65#Hjs$italfbeaveg ,
SR Ebsﬁi#aiﬁleéyé ip5§erms”bf_Rule:?
:fRQlé?554éBI(1985l-wilg]befadmissable | SO
[ﬁwhd:haveﬂéttaicégf@empqra:ya;sﬁaﬁgszgas.
**@empoxé:yﬂrailway~servants;'~ : o

'(RéfE'Béérd!sUie

e SRtitles o S
>ay °te eligible to
A : *wlioiinﬁ»th@'f"

S hinder: the Family Welfare Scheme..
: :lettersfNofao/H/FW7/l'datedv
iyt L ahd3<pegs) ch

Daily rated casyal Labour, both male ars
are: eligi bl-le for ‘Wages for- the days. of abscace oy
the:following i . ST TEIEIer ab ,

I e,
O

4
o

'

' — (i) ,VVaS:ectme i Male - FOI' a _mé)d.mnm of ol
. operation. . .six working days, -

(conta, ., 9 )'v

L.
TN,
» .



';f

5 , ‘ -22 %

U © (2) Non-puerperal - gbmale'~,Fbr.a maximum of
i - . )

‘ . . fourteen working days
(3} lfasertion of - Femaly’ — For one Wkaing'daya
I.U.D. ' I T
. Benefit will be admissible only to those
who have been.in.QQntianus employment for alleast

I.U.D,” insertion &nd who are likely to continue
thereafter for afleast three months.. Pull wages

- should be ‘clai ed for the days of absence, subject
‘to the maximum ‘limit prescribed and debited to
¢ontingehcies underathevgrant-pzovided by the Min,

- of Health, vat.of*India, For those not - fulfilling

ﬂ\"'the.CthitidnS'relating to the extent of séervice

S 'préSc:ibed,&payment of the normal @mpensation money

R V"willfonly_be?admissible. . . ' ‘ ' X

(Ref: Board's letter Nogs/w/m /7. ar, -
' - 15-3-72 and 78/H/F/9/5" at, 15-2.79) .

- Further, ‘when admitted,as indoor patient +n
the:bdspital”ﬁar,post vasextory conpliceti~g . foan

- . diet is admissitle, . : ‘ .
| © (Ref: Board's letter NOQSS/H/FPO6/743ﬁﬂ;,7~6~73>~§
-11.8  Relaxation in age limit for diroct »_-iruitment

- " in .Group~'C! POSES o '

» _ ‘ A
. Casual Labbur/Substitutes'who_haye'put in
3.years (at one strench or in broken periods) are

 'granted ageé relaxation upto- the periec. senvics sut

in a8 casual Labour/Substitutes subjert {1 une el
7"relaxatidn“%imith40,years in the case of gens-3' .
“«candidates and 45 years in the case of SC/ST 1ot reaing
. exceeded, : - < :

. (Ref: Board's No. E(NG)II/75/CL/85 _

... . dated 3-1-76 and EKNG)II/?Q/CL/17~I
"dated-28"4~79), E(NG)IT/82/CL/71 <% -
. 25-7-91), ; .

11Q9"Prdductivity Linked Bonus,

»'l‘” CéSual Labodr'who-%ave‘étta;héd_tempo:a:y
 8tatus and Project Casual Labour on ompletion of

‘‘not less than 180 days of continuous service are
~-eligible to be paid Productivity Linked Bonus,

- (Ref:~ Bhard's lotter No.E(P&A)II/79/PLB/1 dt,
- However, Casual Labour entitled te Productivly
- Linked Bonus as’ per orde rs in force, but injured on
dut¥ and placed on sick list‘and‘paid'hqlf—mobtfdy
payment as applicable under the Workman's oompensatisn.
~Act, 1965 are not entitled to be paid the Productivity
- linked Bonus. . S

L A



\?

N ) waeﬁer,'Casual'Labour entitled-to Produétivity o
_Linked.Bonus-aS*per ordéms in_force,.but injured op .
duty and placeg on sick list and paig hal

(Ref: Bogrgeg letters No.E("LR)I-'I'Iﬁs/fm 1/
o dated 220575 g 23-2-gg) © T Y

_ . ‘Cacualﬁnabdurhengaggduin Rrojeéts;-who‘are,t:eated_aS_ o
" “Monthly Tated Workerg ‘and“paid Conselidateq Wages eduivalent to
" the mimd 2 i 4imeisbalé-ofgpayfplué Dearness alldWancé
thereon |, are. entit)eqg +On. @mplet ion Of g
service to niné'hoL'ays&iniaucale ' ‘
Nationaj - Pbli‘dayse'_' R L
. (Rets Boardss. jerieyp Né,,"E(NG)II/8I¢/L‘GS,/¢?'
S _'dateaijG»BB)':_.w-f' T KT
‘ Where due. to COMpRlsion of work, such casual - labour
are requireq . Work on National*Hblidays, they are*eligible .
to ‘be paid.moﬁetary @)mpensation(NatLonal_Hdlid§y~a116w§n0é);f'

Talso 1n servicé'ontbe%daY‘follbw;hg'thefNatiQnal'hdlidayq'<"

- In case the following --d@y:ﬁh;appens”fte‘ffa_l’l On the periodic

. day@f rest, they ’Shé,l‘ild' be in .‘serv::'.s:_c wn- f:?x-o,inext-_‘-:{arorh‘i}_;g dc:‘_y;-.,

The NétionaljﬁblidaysAshould'bC‘treated as paid<holid§YS¢ S
 Rors Boardis letter No.E(LL)ga. HL1/3 - '

= K ' 11964 L



—
-

L , T
' : . 24 . . .

*'be giVen facilities for casting votes byt they . are
not enbwg1Cd +c a pald holldava N

.l (/801 f(‘ c{ /\([) L A'?)/‘fé/d d‘ "’77 // é-,f/

,;11 11 Compavslonat@ engagement of War rds:

: If a- casual Wabour dles, due to acﬁldent thle

S om duty, the General Manager may - consider . requests from
. his(deceased C,L.)ward for engagement as a casual =
labour or as a Substitute, previded the casual labour
‘cohcerned is'eligible for compensation under the
“Workmen's compensatinn Act 1923, The power in this

behal £ shoyuld. be exercised by the G,M, persmaauy
f-and shoulu not’ oe oelcgatmﬂ LowWar dﬂwn,

fRef Board's lettcr No., Ff»G)lI 84/CL/“8
. dated 4~ 5"84)

Tne General Manaqer may alse exercise his pOISﬁna1
“discretionay power in the case of death.of a casual -
. labour with temporary 'status dying in- harness. i.e. ,during
~ his’ employ,ent with the Railways other than the haseqi

of death due to accident, f©r encaging o fuitable:
- eldgible ward ot the dcoeaseo This ean

Césual Labour or as a ounstlfute 201N s :
required to exercise the powers pex :mr~11;

CJY_'I,\_'

'7ﬁtm~nf will e as a-

1

=ral Manager is
I '

‘
PR -

’wbehalf in a Jud1c1ous manner’ taking inic acrnnuu the feaﬁu:es,

-0f the case i,e. whether they constltufe eytrvmo hardship
'merltlng special . a>nfiderations -

] (Ref Board's. letter - No.E(NG)II/84/CL/28
. dated 31i-12-€6 and 612-8C anci 6wl 2-03)

ﬂll 127 MATERNITY LEAVP

had

Female Casual 1abour with Lemporary stetus: wiilibe
- entitléd to all benefits of maternity leave’ irrgspective of
“their length of temporary stotus service, as admissible to

. female temporary. Railwey servants under Rule 551-RI
jeffective from 25-6-91,

(Ref: Byard's lether Mo, E(95R) T-90/CP1
o h .5 dﬁ=25vC»9§Em ' "

. Female casu=~1 lgb~hx wi thout *emooLa y stz L1
are, however, not~entitiéd to the grant of mater: e

- leave, In their case a period of 4 weeke may ve llowed .
-as authorlsed absence for maternity purpases in.

N ~
Lot

S s




'f; ( \-_r Boarﬂ‘s letter Ny, 7o/h/9/

.sent ‘on duty: out of their HOm.Stotian
. More than 8 Xms . away - 1zom Hyrs statior
_be pald Dal

uspec1£1ed irom ‘time o time, - The ins
- the rateq oF dazlv a1]owanoe with. the =1

oo I da*e“.u8"'0ﬁ81 and - E(Nu) T/bo/”'b3d

 11,L5 WcuoaﬁloJaL

7v11.1a Nigih

'ellgible ﬁor additisnal remuneratd <is, fO0r oz ch
: hour of nggh+ Ju“‘imglﬂ)Lmed bctween 2 eOO b

chewe R 3 ?S Q- : ' S
| " - Lot =g ‘3 . o . . .o
. . Lo .

io

‘(Reﬁk Rozra & lebters No. E(NG)II/77/FL/1 :

. dated 30-4+~77 and E(NG)TI/Q }/CH/SE/IT
da*ed 28 Q"Bd ) .

-11 13 Compeasataon oL rempoggry Hisablemcnt:‘L_ SR e
1141361 casdal wabou including daily rated ‘wkopr,

who! suf;er temporary dJsablompn* on duty .are e11qwblc-4

.to be pa¢d half%ﬂon hly ‘payments. as oo rpensation  Ack,

SR ('Re;_."’

PO

Brard's’ Letter No, E'(.DTG')TI,/BJ/CL/?
da*ed 8mll~78 R RN
I

.ll 1§92 ;GNGWare empowered to »anﬁt.mn the cost OF
_supply of: art1;1¢1a1 1inks to ‘such casual 1labour not

1

on. tempotary status who are; invo1ved in ‘accidents o
-ar181ng 0“h:o;.(11-§/11 +l cour e of U1;3Q JJ; ,tpowe:-'
izicannot ba doTePa_Ld fulfhorgg s P -

11,14 Grept o‘.f‘ iy Allowpnba;

Casuai Labvzl, whereéver have

fullcwanc as peﬂ“"ul(:;Q

uctioné l¢bklng

> Classificationief. = . .
cities for! orQnL of CCa is appl¢col2@ rm'eésual.?anux aluoa”.

(Ref-’ Poard'f*_ Letter Mo, E(NG)I1/80/CL/2%

IR dateﬁ 20=1~87. ¢ ;VGRLV “and Baoa
o leLuPr ld ”(NG§T / B/C’ "Q ﬁauﬂ“

4

e -\)“ wrt.-_; -G Gt AeaTel)

2

i o *
CasuaT LmrnuL,gﬂﬂaqeu on nloht sty will bhe

’HWQETlt;DYq

vy

and 5,00 hréa

Vo,
«aeealbfm.
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- 26 -

at 2% (two percent) Of the.daily wages:per each hour
of night. work, For this purpose 30 ‘minutes and '
above will be roundéd off to one hour and less. than
30 mdnutes will e ignored. : '

(Ref: Board's letters No.E(NG)II/80,/CL/18
dated 29-7-83 and 7-10-83),
Ctnsemioriy. <0 o
R 1'Service prior to absorption in the regula:
Zadre will not chunt for seniority ,which will he
determined on the basis of their regular appointment
-after due Screening/selection Vis~-a~vis other regular

, t_:.gaiIWayhseran#s, subject to ‘the provise that if the

._.sepiority;bf:cgrtain individual Railway servants. has
al;eéﬂy,been'détermined*in'ény other manner pursuant tg
-Judeial decision or otherwise; the same shall not be
 altered., I o - N
(Ref: Brard's latteoun No, B(NG)TL/55,/ L n )
dated 7-5-~83 ard para 2511(a) of I,R.E,M, "

13, Medical facilities,

. ALl Casual Zabéuf,,WthhGr employed i open
line Or Project are eligible for medical ‘facilities for
Self only in the’out~patient departmen+: . . -

(Ref: Boardrs lettar No,.BE(NG) IS,
- dated 2-5-78 ) e SRR

1321 In certain Special circumstances as nentioned .

below, casual labour (e2nd@ not their family rembers)

Mmay .also be given free in door medical tieatasent

' facilities. . - o - |

(a)MWhgg“;he;'sustain wnjuries in aoerlont

- ..Gases, as specifigaily provided o+ 'in

_the.relcévant act for €eGotan Wolime:n ..
Compensating Act- ana |

{b) wher they are emnloyed at sites pot
within deas, reach wr A0 e £El ey ndt qal
- facilities or ihen such faciiities, R
_.th¥ough.ayailahie are grossly inadequate,
, In Special. cases, when the patient is a0 iined _
fﬁQ“bed¢'medicalwattehdance 07 osstment may be given at’
‘ pbe::esidence;also.; ' ' '

( Ref: Board's leiter NOQE(NG)II/77YTL/M5
: . dated 18-11-81,. : 3

PSRl

e
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14“ uuph1J of Unlrﬁrm'

P
{"ﬂ? 12}

; :a“»Lr as . have completed one year of
LOHtanQUT'SQZV¢Le after attaining temporarv status
are C11QJF o the supply of Uniforms, if they. are
working in. ategnries. eligﬂble for- the supply, €.9%
Gaunma a% Heﬂ tm mechan¢sbd, alntenqnceo_v»7 :

(Re% Rallway Board'" lettef Mo E(W\87/"VT/14
. oFE 26-7 "'QO) .

j“

”J () (F

!

15, Wb*anq haur” znﬂ p@r1“ﬂ1C“f <

Al?

RaP*n”*'ﬂfe eh*“]eﬂ

" day

E xest ,LHJ pay . FPor purposes of

o cwuu b;'ﬁofk3 o
- pericd oﬁ rest and payment 0¥ overtime. allowance atc.,
their ”lQSQ1£lLﬁt1 on . would f

0L .Qr* tha C"t'QUf‘).’:“_ L
“in .which *ha are employed and will be: r»ﬁulaFCf

accordance| wlud the Hours of Empleymernt :
-Such of thnsm as are. governed by the M3
will ‘be- ”QV”“UQ“ by the: pth13101¢ mf
rules fgameo t)orcundelﬁ.'; '

L
Y ¥

- (v\efr‘,‘ 'Bc;a;:p , etterq No. E(Nc)eof“r /*3
‘ \-ﬂat“” 225G 62, 1-9-6 aRG, E(RNG
- ‘ ' C'— /.} 16 \AE.“C.C'1 2.1"’»"‘"_,]7 ) <.

i) -

»Césuaﬂ L:boua who-ure qmvernec b

* “q,gxﬁl'x
Wagrs Act é rerentitied to a waekly -Gay - , e _
-they have worked in the scheduled employment uddsr the
Same emplomor for a. .oontinuous peried of not .Jb'_han
6 da\rq ; ‘ ‘ . - Lo .

Ref'~ ?ﬂard's lettdr No, E(Trg)63/fdj/)0v
dafeﬂ 17 12~6°)

}bWeveF..ﬁar 2 period of Five ye

the provisimns of Sections 13 & 34 ot
Wages act rL;atlng to hours : 2
will not aomly'bﬁ the daily rated caqual Labour on-

- the Railwa avs.-engaged in the Consfrn tﬁ@n OuvraWPtgjﬁﬁca‘f
‘of Permanen*'w;v- sSubiect to the- condit “hat the .

- exempted. CGSUQl lub“Ul are governe:d  Foursi o f
Employment cquldt_on 1Q61 e '

<o

-nf'mwrk.ﬂnd d/ﬁ’%

¥

(Réf Board S letter No F(LT)° ’MW/1~?
“cath 7*6*85)\

 Ag6; Rgcordﬂ/moglsters

(a)-'-'SCI\V.LC‘e Care._ Th“q ie -u—;nun ly Ici‘cvr ‘vj »
tO as the Caqwal Lahonr Card and should b@ in the fmlm

P



-

' Of rupge one and also 'a copy 6f his phot
N gizﬁﬁ;-hefphoto, after- - L

- of a Eooklet(like a P3aSSport book of the size 4" o 6") %v:

engaged as Gasual Labour should, on his ppointment,
be given the casual 1akpur card, which should he
retained ky him as document ary PrXoof of his sarvice,
The card should containg the following: -
- (1) Page 1 on thealeft.side,should*cafry -
e .“inStruétiOhs for theguidanCe of casua;l
labour, The instructions should be in -
billingual form, bothhin Hindi. and ip
English, In' addition. instructions may
" also be given in a local language of

the area, if ®nveniont,
~(1i) A machine~-number on +xe card,

(An aceount of che Casual Labour Cards
Should be maint.yinza in. the Divisicnaj
Office indicating the particuiar fielq
unit to which a-card Mae beer icsued ang
Jthe werker in whoms favour it has een

(141) Informétioh indicating@ _
(1) Name of the individyal
(Z)QFatherﬁs Name. |
(3) Date of birth,

"'(4)WAge'at initial casua), employmenti. T
.- Year and month,

(in block letters),

o . (5) persenal mark(s)o £ identification,

\;&eligaﬁé ofwéé§é§§Ment.! IR
ib)“tgte o termi;)ation°
(S) Natuxe/zf Jjcb on each éocasiono
(9) Fatuze"dk

(10) Name “in full/ capita; Lettery
o oof Sppexvisor ' '

the‘superioi'

; each irdividual
. Should deposit a sum
ograph 'in passport

" (Qntd, ., gy "
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attestatlon by the competent authozlty, Shoulc be

pasted in the Space provided for- the ourpo 2.in -
the :Casual - L uDLI card, : ‘ .

The ;A:uel ldbour card val be an accepted
documen; of" 1dent1f1~_at¢on of +hé casual- ‘labour at .
~all times for: all purposes, It should not be lost.
~In the event of- loss, a peport ‘should be lodged by~

_ - the’ concerned casual labour with the - nearest Pﬁllelv
‘::gseation and & Copy .. of. the FI, should. be glver to

the Rallway. A deupllcace card may be.issued +hereafter S ,
on a charge of: Rupees Two, The izsuing authorJ*3 )
. Should ensure that the duplicate card is jssued to
. the same. person.to whom-. the Griginal was issued. Any
- failure in this regard is liable to rendez,the-Raiiway _
- TSerVant concerned fox actlon under;the.D&A‘Rules;~" NG

The casual labour card after preparat,OP

’Will be *n ‘the custody o h Supervisos it chifge
&f the. unit and Will be giver te the casnsdy labouy s
at the time of dlscharoe/retranchnent N1y #y taken
back/re~engaged the card should be. Lawen bachk from
~ them andard ifter -entering the’E%te of re-engagement,
 the. Supexv1Sor in.charge should retain tne,seme in" hlS

custody. When' ‘casual labour .attain’ temporary s ‘status, -
. their- casual labour cards- should" be secured with - the
 Bervice. Book " opengd . for the- respective . individuvals,” .
- Entries: oFf service in the. card, under each . suborclnateﬁ'
"should be . made without foll before dlscharge Pereods L

'f[;_of ‘authorised absence; not. constituting a break in - .
tz,contlnuity for purposes- of, ownfemrlncf emoo axy
'?status ,should ke shdwn as CIV1ce,_

Offlcers 'OF the Personnel Branch and offiéersf_,_

'}_%of the employlng depdrtment should conduc ¢ist

checks ‘regularly to guard against malpractices’ in Lhe«-.’
. bXeparation and issuesf cards like fCIgOlng of CoiT ey
ESignatures,»iSSUe of begus" rcards, ‘making unautkhllseci.

‘ b,or.fictitlous entries of ‘past’ serv1ce ete, Similarly

befere re-engag;ng any.. 1nd3v1dual as - cacual lLaboux on
'I_the basis of his Claim of" previous engagemenit as per’
¢casual labour: card, the employing: supervlsfr.shwuld

rff?.Satisfy himself that thc card produced 1s genulve

Casual Labour card need not be’ prepared 3nJ s
1ssued; to the casual . lakour, who are engaged ‘ﬂv"E‘verv L

LA

'U_elimlted period, say a week 'oX. ten days or a fw* nlﬁht

for work’ during emergenc1es like res*oretlon :
breaohes flood rellef ,accldent rellef operatlnns etcw

: _. a-o .- -30/'"
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(R3%: Board’s letters No. F(NG)63/CL/4?
. Jated -24-3-64, E(NG)II/71/CL/S
dated 30—11-71,‘E(NG)II/78/CL/3O
dated 13-9-78, E(NG)II/79/CL/7 dt.
o 33279 and datad 4- 2-84, BE(NG)I1/80/
L -‘f;i‘xL,d4anoc 10-12~24 “and “(N“\II/84/
' S ’ C ’ 24 dc t(‘d 2/*'*"9 Q7 da.

- (b). :.:-.3.7,.“-;:;3 book :
N This. will be opened aisgwith i2ave account
for every iné v¢duaJ ccs u:”ldhoux 0a hizszker -attaining
temporar\' 'ucu,uoa' Bzsiden (‘r)k.'u'ai'nii.)g the bin-data | CE
and 'othec rel svant details o servicz rendered  as -

Gasucl lobOU » the service- bo~¢'eh01.a alsc cavey a
reference at the ‘top ‘te the LII register number,
live register humber andthe casual labour card .number

of the individuaal concerr.ed. !Ju'ae“7‘“e,7tth should
be malntawned theve fter just as 1% i Aege oo Tespect
S8 T 2 A D _
;fca,. ' e

of re@uial allwa/ "7"'
"; \R fie Boar 1'c Jeutc“ NQ”J~Nu)¢;'F“"h/
' ;datcd 2, ~2e 9o;r

D s el Y

(C) Left "a.)i ThL rub .J‘“_EJ‘@S:C! ou . o a0 ;:i_, Sex

(1) 1.8

Loy

ﬂc2)~Namé De“”gnaflon

i'f.
=l

f(3) F““he”‘s nameo

o e(4) Permanent hnmo/reowdential addxess
L5y Raeo of pa
(8 Da e of ampf::*men“

'(7).Ag3 OE app~1n+m«at,BOB S

. (8)Date of ﬁLQal dis chartie/@ate of absorption. -
a3

(9) Dace of Fir'st Wurkln
temporary status.

= (10) wnethea SC/ST/EKOS eviceman,

° u oY s.i. A f3j~/h

i
'
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{il) asual Labour Card No.
(12)

M\rv1ce Register numbor(ln L); caso oL
those’ W1th temoorary t”s)

4'”} (ij)?lec reg1 ter Nos

1(14) ww‘led Thumb 1mpresa.on of the.casual

labour- w1th attmsfathn of the appdintiH§” _

eu uﬂOl‘l Yo

[

Ehiriesfshould.bemméﬁe,ohlyfohcéfand;Jn a runn*ng

order:based on the date of engagementb'“Ha thumb ,
impreouon bhOULd be. dot examined by *h@ <110@Y Pr1n+
Examlner in du@ course or ti@ea ) '

(Ref ‘Board's etters No ., E(G)Ga/ "RI ~ 1 dat@d
- l1~;-64 =nd H(NC\Iv/pgfcn/l e+;«qmjﬁqo)

4 ,m_;TheﬁnaMés4of all'Open_line casual. JABou7
emﬁloyéd in"a unit should be. entered in A
" (to'be" malntained b“LtW¢SC), entry in the r
being made - Strictly: An the order of ‘the Indiva

T

taking up casual, gpp01n;menu at tbe.~n'*;, a
;Hthgtae~caoe of PIOJeCt casual Jabou 12

register will be. maintained as pexr the *p*rlto: ial™

Jurisdlctlon of Lhe D1V1slmn 1ncluc:ng all the R

' departmentsw.

4 .« A

The reglster shouldhhave the folloding:
  .1§3Ser1al N .

l[2)-Name'& Eh@icnétiéng o

33)Fahn'snme, -
. :.4) Date of blrth -1L~:,' Y
‘Q;75) Educat¢ungl QU“lAflCatTO“ R

1:6) Personal marks of: 1dcnt1f1catlv

1) Whether SC/SI/Dx.serv1cemgn _

. .8) Age ‘at initial casua1\emp101ment
) 9)- Uuit.ln wh¢ch Jnltlally enqageﬂ

' J”Date Of UlVlng montth rate scak;

.?Qo-_no32/';'
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(11) Date of absorption.
(12) L.T.I.register number
(13) Casual Labour card number.
fl4)ﬁSe:yice register numbef
(15) Permanent address.
- K The live register Will be a runniny reco:igd
of the casual..laghour, working in a partieilar unit/
vDivgsipn;in:;he'CaSp?of-Project casual lalour, and also
of_thpse.dischagged;casual-labou:_waiting'fgg re-
‘engagement, but will exclure the names :of the casual

laour no;longer entitled to be kept in thz live
register i,cs -

! i L (1) the names of casual labouc who have »een
. absorbed in regulax podtey _ o
‘ (ii)ﬁ’ihelnameshqg,caéual,labqugFWho‘wéfe
-+ . discharged-prior to' 1.1.1981 andnot

Xe-engaged thereafter for anv reacnsy

| T |
- (i11) the names of discha:x

Jed Cadtazh Labeur who
. - - .. o ) \
y do not report for duty when ~:iled on \
co ' - tWo occassions on tliz aviiianility of worka.

"~a very short duration viz. ,on orcasions iike _ : :

: restoration of breaches, through @ mmunicaticn, accident relief'
etec. , are however, not required to be included in the

. 1ive register, L :

‘= The names of Gasual’ labouz who are engaged for

, The live register should be maintained. in o :

‘duplicate and oneé copy from each unit should be lodged

-with the Divisional Office, In the case of Railway
establishment other than the Zonal Railways, one

eopy should be with a nominated-cfficer and the

- other  with the respective uiits/supervisors. The -

.Xegister maintained in the units 'should be updated,

from time to time and reviewed annﬁally,-prefe:ably

. during the first quarter of the year ,to ensure proper
aintenamce, as per the instructions in force, .
 The register maintained should also be scrutinised by a
senior Gazetted officer ,at least dnce annually after

the review has taken place, if not at the beginning and
close of the year as is mnormally required to ensure
~ that no:unauthorised entires are made, and signed .
by him in’ taken of the scrutiny, A note should-also
‘be kept in the register ‘as to when and by whom it had
-~ been ‘checked, e - o ' '

1

ceao33/~
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. Registers for purposes'efnCOnSideration ﬁqt'abébrﬁtion,v
S ' ST

Z .o : e 33 -~

e copy of'the'fegiste; maintained in the

oY

Iregister,

' THé names of all Casual'lahbur'bornefon the

" ldve casual lmbqu:)register, alongwith other relevant’
A?particularS'liké fathexr's name, unit in which employed, -
LTI reyister number etc. should be computerised and

B printouts'seeureda S S . R

'
e

Boaraféfiettegs;N@;E(NG)GJ CL/13 _
‘dated 169-63, E(NG)IT/78/cL/2 D
dated. 21-2-84 & 22~11-84, E(NG)1I/78/ S
.G&/Z'datedA25—4~86,E(NG)II/87/CQ/38“
-”dated}12¢6~87Aath(NGFII/?B/CL/2_' .

| dated 6112.gg)s -

- (e)ﬂShppleﬁéﬁtafifiivebfégjsﬁggr
S Tzt

‘The ‘names Qf,Césngl‘lahdqr, both in “be open-line -

i ah&:in_the-Projects;thiWeré‘discharged prior to o
- 1=1«81 fd:jwant of Work or due tc-oampietioufOT'wark ’

:.gand.not;pe—engaged_thqreafﬁer:étdfwhcfhadVﬂppliedﬁbxih ;
._.-§1+3~87fac1aiming~tae:ﬁenefrtnofgimc1us;ou?ih%thef o
"ﬂESenioritY$l$stfpréparéd"by4thé,Admihisttatidn,th;

;Fp;¢visionlcf;employméﬁt'w111;'after a:vérificatibﬁ-bf'.‘,:~
Qﬂgénuineneés”ofPtheﬁcléimé,'by;a'odmmitteeiof-officers;l’«'
- *on-each'diviSiﬁn;5bejentefed‘in'the suppleméntéry;liyéﬁ'
1zﬂregister}fibrxfull details , para 7.7 to 7.9 above'may - |
' %beréeeng;Tbe'xegistersNWill,be,sepaxate.forftheaopen,ﬁ,'f'ﬂ.p'
Jine casual labour and the Project casual labour, yThe "~
"”ig@yiduals&bcrne?énjthe supplementary 1iv: vegisters
{ﬁﬁil*havegndgpxéfémemcé QVethhose'borhe'on-&héfbiwéjf,'f

~. . ¥e“engagement, .

gRéf£~Boaxa's'1eété;3~NO;E§NG);i/s4/CL/41”
- j,éateﬁ\253p87;~E(NG)II/TS/CL/2 AR S
"date@i4{3¢<7;,E(N§)II/84/C@/41'dt,_ L

21-10-87).. .

n17, AbSofpfioh._.

Z-Alleacanc;esvln Group=~' Dt posts ,ba:rlng'the,.

Eoeg

o ﬁéllowingﬁgbecaming¢available'gpto 30~6—92,wou1d;§sﬁ;-;;
- Pekthe’ extant adhoc érfang@ment,‘be‘filled'grom,

';'faméngs#~éaéﬁél'labour“andisubstitutes«émnédé;iéd'cnf';L*‘

L e
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-

tha »usis of'écreening'zf7

i) "vacancies agafnst Whlch app01ntment on
compa831onate g:ounds~1s dﬁne-

1i) wacancien proﬁﬁded ﬁdrfreczuitmant of
Sports oersons axd artiste;

111) vauarc*yv '3 sekved +"or_'-'.'eer_'.-.r.'-uitmen_tQf
- lew.serv1ce p.rsonal~ ' '

.iv)'vacancles'vn DLe=GJ & leCtJlC 0o Sheds:&

V) Vacancies in Mntksnh“" in the Mach Depit,
NOTU. Due tc special requlremants cf workshops
An the. ‘Méch,Deptt, vacanc:es in

Gr=*D!* are Filled ;ze par = T JdSLLUCtl“nS
'.contdlued in Boardts lattn Fo,

E(NG)IT /7 3/CL/41 dated 218 »7*,.*~ usive
- of transfer of Railws Y. earv n.“@.

who Yolunteer from cthey depeltmenis.

and transfer of. Gangmen and Stores
Khalasis against a prescrlbed limit.

C..7 0 JThe resultant vacarcies ii ocher depart-

; ments are available for the akbsorption
of: cnsuaT lab~u$ and "wnsLJ+Lf~

. (Ref: : Boa? d's letw- eJ"..~ No. El\ G W _/ /!
o dated 1.5 1'),.,84 . .:.,.\N(",. I '“"’?./S"-/ R
da*ed 22-6- QO)OM ' o

17.1, "On the Norfneasb Frontier Faii way vacancics in

Gnoup-‘D' should be filled to “he eytcﬁt 0f 50% from,
S amongst - casual 1labour and the re%t inrcuch the
Bmpkmyment Ebcchange°

17.2 - .Abg orpt10n 1.e. appointment against. S
regular .Vacancy , w111 be o the basis of scresi. iy
-and not - by SeleCLlﬁn Ihw Scieening Committes
Should at least consist of thiee manbars incluaii:

an officex belonging to SC/sT cowmunity and an“thor to

' minority é:mmunity.

Co

(Reft B@arﬂ‘s le ~t:t3 NJ,J{J: )7 quu/23

k - dt. 20~7-70, E(NG)11,CL, 26 '«
dated 27-~4'-79 and . E(NG)II/BB/PRDW
”&aﬂlGﬂS)

17 3 While. drawlng screened panels for absorption

‘against normal GkouE~'D'vacanﬂleS u‘ §LIC?«J‘” L
mmmﬂ-ﬂa@ ShOle ensure. in t'(e O.’C X *l‘l.Lﬁ'i‘? g

‘.,.....357~'
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. %: 35 : o
o the: pexcentages of reservan.n piescribed in :
heir faveur .In the event of shortfall in the intake

£ Scs/sts, the defiCiency should be made good
'hrough Direct recruitmento .

(Ref- Board s letters No E(SCT)/?A GM/15/7 N
' dated 27<4~74, 9-10=74 :and es/r/sc'r/w /o
28/1 dated 4-10-88)¢

4 Fbrm purposes of screeniqg andabsorption
3 instructioﬁs provide au follows

_ (a) Casual labour employed in PIOJects should
: 'as. a rule, be -considéred for’ appointment
.. 'on a regular .basis. against ‘vacancies in.
. group=‘D%. posts required for. Operation(
;and maintenance of new assets created. . .
77 vize ‘newilines, osnversions, doubling,
_,v;.major yar aremodelling i.e.: the posts: to - IR
- be £ille& exclusively ‘from: Castal labour~~"
ool who “have wokked -at the Project stage,jén,-g
< . exception can ‘be made, if (there'are open .
© . ling casual -labour in the area- oovered S
.- -by the local tecruitment units of the | ..
’ H']IhSpector, ‘'who “have worked for .longer - {;

. *ﬁPeIlOdS: than fbﬂ'prOJect casual’ labourogfyf*"'"'

(Ref-‘ Board's letter No.E(NG)II/72/CL/ll o
dated 7—3-72). N

;wﬂ;PIOJect c‘su lilabour ‘are. alsa eligible T o T e
. - to be considered fox appointment on, any 5ﬁﬁ{fﬁ?l§ S v
- seetion of ‘the open lire and their" -
iwconSideration is- not’ limited “to the : Lol
- immediateé ‘area-of the’ donstruction only. = < g o7 e
.. 'The total service as a’ casual labour . R
j,ﬂeShould deCide éliglbillty for consideration .. . -
L. as, between oPen line and PrOJect casual DR PR
PR ‘labour. _ “:, ,

(Ref~ Bdard's letter No.E(NG)IIﬂZ/CL/ll
. dated 3'— ""72); ; :

‘ﬂ;?Qé)ﬂa Division shouldxbe treated as & unit.,_
' ?f;:HaV1ng Jhoweéver, regard to the: situation
2 -gnd. varied practices’on the ‘Railways in ﬁu
g}regard to. absorption of ‘¢asuals labour,
it hase been Aleft to the indiVidual
R .RailWays to eVOlVe suitable guidelines,
”fL'*in~' < eonsultation with recognised
T labour, for absorption of both Project casual o
',-labour and noen line casual labour in ‘

0.00'36/-




‘regular .
Vacan01es as well as
Zox d- caauallsa+‘or

-3 36 1=

employment, against Dormal ,
in posts sanctinned
in an eguitable mann»r.

'(Ref ‘Board's letter No,”(NG)II/HQ/CL-lOQ
dqted 1/'“*89) o

374 After wornln eut thg -
te be provided for ths abSOlpyl
Legular: "employment  in acc
- dm) fotee,. a-list of casual icsour elig

sHould be drawn equak to th
a8 worked out plis 25%

8%, only

o ARsal, Labour;;egibter

"gbsent ‘on two occasions when called for s
arlier ,should be cwnsi dered. The list s
- p:epared in -the order of seniority

al. 1abour 1

(*includln

: and 17.7

1 (Ref Board
N dated
o _'--f dated
7 L @ated

rriexs/bunkha

d bythe. Rallvay based or: ahc oAl
mulatiVe ugrega+e servkca

(Ref Board S imttex No, E NP‘LI
- dated 15~1o-81)n

,"_ 17 D ®asual Labour

T §@reening for absor
: '.b. their total length of service,

AN acxes in Grou-‘D )
on of casual labour in
ordance ith “he in“+1ucflona
ible to be '
€ humber of .
thereof In drawinq '
‘borne ‘on the current
¢ ©Xcluding those who had been
Creening
uld be

~of all’ Cliglble
n the unit of sn*ewn*n; Wit ok

those who are

_/.-4

3 s

<4 those rafe*zeoftoiih-ba:ae'E?ws"

s lettera No E(Nu)' ,,,,, ,IB’C s
21-2-84 E(NG)II/?Q/CL/2 A
"3-5-82, Mmevmv L3k
1—10—88)

ing in the offices of the

rds should alsg be considered
asis of screening- dong with
labour in’ the DLVISlOD, where

_ office of the RRB is located.

4;1/43Q/49

engaged seasonly v*z, water J
pullers ete, ‘should alsoe be cons;dered
pt*on alony witts otharo, -

(Ref: ‘Board's - letter No.E(NC)II/77/C4/V/4
: oated 24~7~79). L

17e§ casual labour enﬁaged An WoLPanarg@J
-esgabl

. 1shments
-8killed. andhighiy

'7“0£ dépaytmental’

such ﬁor a’ long

who ane promoted seml—skilled

¥ Skilled grades cdué o 1oa-availability
candldntes and cortinye D wWork'
period may ba abboLoed in e igul o

Ll
'v

'Q.Qﬁﬂ\j/‘,}/—.‘f

-
Y



:Vacancies in skilled grades te tme extent of 25%

. 6f the vaczsuzies in the open- line reserve for

_departmeneal promstion from-the un-skilled and
.8 emi-skllled categories, pr0V1dea ‘they have passed = -
- the. Tequisi-te st t¥ade test. Those so absorbed in .
gkilled caeegﬂrﬁeo- ill Be placed below the departmental
.ypxomotees. 'This' facility WE absorption wWill alse” v ,__1V
apply to the casual’ lalour, who were engaged inytially | -

! ;rebtly in fhe skllled catef"*es 1n Wﬁnx—,ha’ood't.' ”

'etters No E(NG) /”L/’S .‘
o i ~6LY(V®IMG&mLMo ’ BERRIT N NP
. dated 13-6-74 and ‘E{N “)II/SZ/FL/G 3 ff-;g*;g-;-j1,"
veated 18~11-1983 \QWV T T

17,9 At the tlme of screenlng of ”aeual 1Labor . o N
”elaxatloh in age should be automatic I S X T e
xgpllshﬁd tbmﬁgbe ihdlvhu AL 423 w;tt.p gh@ﬂgﬁ‘ﬁgé:: %ﬁ?; R

eswribed age llmit aud hac beon noc:‘g- g AR
eg}larly workmg° In ﬂld -cases, wie re whe- age llmitinylﬁy
as pot observed, relsxation of “age should be .
184 dered: sympathetically( ‘Tha (PO, DP¥s and thc

£ Engineers’ (Constructjon) awe c>mp=t~n* bé',_;

grant the, relaxatlﬂn in ageo ,"
Bnard's letter Fo B(NG)T e e s

(aef;,‘i.‘f
. L o eated 16 §79 E(Nu\ v /33 ﬁ(L‘/NW3Q ‘
?f.‘,”fV ‘dated 29«9~8g, 10~10~80,. L9-5—83).

e & 5 (o R RelaXatlnn of age to the exteat of °er\1“e g

'T:rendered as ‘Casual-Labbur. in skilledihighly ehiiled . - | .
i radeS(GR-‘C' )is admisslble at the-time of oot edera—"i. SRR
Yy ¥don’ of ‘their - caseés for. reqularlsaﬂlon in- B O T
7fsilled/Highly skilled gradesg L o

' s
R@f Board's letter NoeL(NC)II/74/(¢/ 5
dated 25-2~75). A

17.11 As per ‘the' reqquement_prcsﬁribed senal’ T
'"abour Wlll be: eligible *o be considared for quDrptlon a
- nst’ Grhup DY -vacanaies in all the.wings of the " e
T Electrlcal , Mechanical in the WJIKShOpS of the S&T :
Departments, only if they have the minimue,
quali fication of ITI or they are Course. completed ACt
Apprentices,. Howeveér, this requﬂrement haq been kept

in?abeyance upto 31-1L—910 ;'

‘t

(Ref~m Board S letters Noa E(NF'TI/BA/G‘/PQ
“dated 31=7-85; :13-9=£5, E(NG)IT/ kL
RRI/26 dated 4-9.96( A5-13- 06 & ;;»7 31)»

;,dé.,38/7  e




;/égzéé/”. o o
-t 38 := - Y
17.12 = Physica! fitness of the Casual labour who
- are ‘proposed o be abzorbed should be consifered la2e .
they 'shabld be i good holily health and free from any -
deficieny /defect, likely to interefere with or .
affect the efficient perfcrmance of the duties of the |
Post to which thes may be appointied after absarntion, °.
Subject te what has been menti-had in paras 17.°
17.15, cas@al labour empanelled for absorn=son

be,.>medi‘c‘a“i<13f'*é'x'émin-ed in. the ‘npropriats
before absorptiona. - SR

17.13 . If the casual lalour have beer metically
examined, at the time of initial engag=nent 4n the
appropriate medical categoxy, they neel inc g S
~examined ‘any ‘further at -the time f their regularisation. - -

- However,  they will have to be examined regarding the :

periodicity of examination while in sexvice, ez

required for Tegular employess, & per sxtant rules,

-~ these examinations will reguire the Kailwiy savvant )
to have medical standavd(s) 'az espplicanla &% ne - .
time of re-examination Auring serv-on,
labour are now, to be 'medicslly exenm:
before they are aivaey LRINOT i

”;.categer in which they ane bo

0

. (Ref: Board's letter No,E(NG)II/87/CL/ag
S ' dated 4~1~88) . o '

17,14 Casual  Labour’ who have rendeid wowiaimamt
of six years of service, whether continusus or in broken
;periédsiahd‘Wholare‘empanelled'ﬁor regular appsintment
‘and- who had not been medically -examined earliar stceuld
-be sent for medical examination which sinuld b a rel axed
Standard as prescribed for medical resexaminat Lo '

of Ratlway servents during ssrvice. ' '

" (Ref: Board's letters No,B(NG)IT/7- /L, /a4
: dated 13-12-72, 10-3-73, E(I31T1/g0
- - . CL/29 dated 29-8-83), |

1715 . Such of the nabual laboes aAg-have xend:rad
_a minimum of 6 years of service are found ou medical.
"examinétidn,»unfit,for.the7partIChlargcaxegqu E3z
‘which theyiare sent ¢ medical examinatisii, dmspite
‘the refixed standard appliei, may L: consice—sd Farp
an ‘alternative caregoxry roguirial & iower medical
-elassi ficat ion, subject to the poseibility of
3 ébserption'in_an.alterhative category with lower
- medical classification oxisting ans “he o= ¢ qyal
" _.concerned is ad jusged sditable to be alsoris:i iy

B ot
M -4

the alternative  catea i,

e - ‘ een.e39/~




| exchange, 1
“the Railway Administration, alongwith other” ellgible

' "7Dclhi an
7. on theé Central, Nérthern and Southern Railways @~
" respectively along with the open line casual labour.

%ﬁ 39 i—' 
(ReF' Boa:d s letter NooE\NG)II/7l .
- CL/84 da_ed 13-12~ 2 & 10—5—73).,

: 17,16 Casﬁb1 Labour Wlth temporary status - who are
A'medically decategorlsed due teé injurie$S sustained by
- tham in the. course of duty, o»uld get their names
I.registered “in.the special: employment exchange for

- the physically handxcapped If their names are so “"
/’reg stered as’ physically handi-capped in . the said.
-heircandidature wolld be ‘considered. by

-Physically handicapped cand;dates naminated by the

‘special -enmployment exchange and vocaticnal rehabilltafion _

_centres as and: ‘when the next recruitment agalnst the -
:,;quota ﬁor the phy81cally hand.capped takes place,~4x

(Ref Boamd 'S letter N@,E(NG)II/BB/CL/GS
7 ‘dated 17-9-90)

17.17 ' Casual Ldbour, ‘who have ataalned temoorary
_YStatus, when.called for acreening may be isared

. .passes for their jolmey wherever involved and the: -~ -
oge may bg treated: ag duty.h:T”

*QL period spent for the pur'

(Ref Board S letter NL;' 1L§ii}5£’”*fw/5
‘ dated 21«4*83).s. o ’

.,‘a17.18 Qasual Labour with temporarv Ftatus on -
“,Sabsotptlon in" xegular Group='D* poqts wn]l bc allowed‘
~'fixatimn of pay as, follow3"- v :

(a) those drawing pay . nn‘jdent*gﬂ g:adee,g;j;fg
- Will have their pay. £ixed wi*h te;e**“ho L
L e the last paj -drawni . : : C
(b) Those. worklng in ‘seémi-skilled ,na :
. " gkilled grades but absorbed “in er-‘D"
unskilled yrades will have the:x pay .
_fiXed by 'grahting incrigménts -in the =
_ unsk1lled grade: With EEfEIGﬁPQ tﬁ»Tﬂelé
ﬂAearlie: service ag’ ‘casual. labnar a0
‘higher or equivalent gradess,

(Ref.‘Board*s letter No.E(NG)II/?ﬁ/CL/?Q
-dated S~11«76).V;:'

:'17 18 C sual Labour engaged 1n tho MTPs at Bombav~“;£
g Madras skbuld ‘beé- con81dered fo.r absor pt;on

”fand Project casual labour of *he rpSpecth Da1LWays,{
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They shoulad alsn be considsred for aksorption against
the posts in Group~"D* sancticned for maintaining.
'the.assets;greated~by these MTP Organisations as
and .whez tle posts . are aCtually sanctioned,

-~ (Ref: Board's letter No.E(NG)II/84,/PO/MTP/13
; ; -dated 13f2;85\n T .
17.19 . The staff of co-operative societims . ~Aanteen
commissiod Véndor/Bearers ctc. ¢an-be considured for
;egula;iébsorptimﬂ_ih'GEOup—an;afte: eligibl= <
, Labbu:;amd139bstitutes}have been considered, i.e.
“in the 'list of streening, they will be below all
‘casual labour and substitutes, . '

A Refi”Board's’1et£ervNonE(chrzizﬁn/RRi/5
dated 26-8-77)¢ -

.18, VTERMfNATIbNZRETﬁENCHMENT:1 '

Except. ,where notice 1s ricuired to-
-under. any statutory obligation, ne o L
required for the termination = the zarifices of.
casual ldbour, Their services Wilt bs deemed te
';have'beeh'tgrminaﬁéd when they atsent tleomslves,

N

o OO
4=

o ‘Where' rstrenchment is necessary, due te non-
Qvavailability'ofrwotk;'the unit'f‘i'tbifr'getgencﬁment
“-#ill be the unit of their reerwitnent i,a, the.
Inspector or the establishment of the Seniox

~Subordinate viz, TOW, PWI, S.M, Tfc,Inspector. _

L.F, , as the case may he¢jThe'3ubior';nstvw;_1 o
retrnched. first , subject to What ‘hasbeen mentinned

~ini para 1849 Casual Labowr "diverted  from one unit
te anothexr will xank juniormost in the new it . On

‘Projects, the jurisciction of the XEN will he oh
unit  for retrenchment , o

. ( Refs- Board's ietter No #{LL}%:
o T dateqd 22m1-74)

18.1. In the case of casual labour who have attained
temporary status, - termination of services otherwise

than .due..to @mpletisn of work or want of worlk or

due to being rendered surnlus Tejuires the‘prfwgdure_ _
Rrescribed under the Disc.& Aopecl Rulss o b followed,

18.2 . 'In terms of the provisinns of the Todust
Disputes Act, a worler mears may individuz1 7 2] _ :
either Manual or coxwrkfkms clerical or techical work and

: l . V_ Z. . . . .'.-..,o.‘..‘4lv/,\‘

[
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lncludeq all casual ‘labnuz emp‘mvcd on the Kailways
ileee OpE ine, Profeck and Con&ructlori.. For - :
purposef of ,Efeﬁ|ﬁud etveﬁcnwnuf _wneYC\c, it Decomes

= ,neceso :“{de~U ‘tf0>nc04nea should, prepase; and

0 display seniority 1listis) of ‘the perticular ‘catagories
: of casual lakour. employed therein 1nelud1ng tnhse who
fu have attalned *Jﬂpgrnrx -atusw

‘18.3 NOthQo

_ (h&mllekmx,wﬁ;h@w mﬁvﬁiﬁwfaueﬁwd‘
of not leSS"than 240 days dn the prrceedgng twelve
.calendar months should be:- glveq a notice' of one.
“month.in’ wrlting as - pex, . the proforma prescrlb A
1nd1cat1ng the reasons forI: ‘retrenchment oL ai& in -
lieu of sud | notice¢ wages - for the pericd o‘ 2% tleea' :
One ‘month?s notice as requized under the relevant -
prov181ons of: the I,Ba ACL” should 1nvaraibly ba -
giVen rather than ‘payment of wages in lien of notlce
The total’ service rendered: by casual Labowr under
different “uboruluatee in & ‘Division or unwe
PerSnnnel Offlce wouldv0ﬁ1“+ FAx khe TIVTNOST oi

.;n T

18 4 K No notlce is quulI€¢ Jli'tﬁe
~is-under ‘an agreerent, Jwhich mproiost
termlnatlon of service. A d~reﬁt wr¢
to the casual labOUf‘ConCELHQf w4
wherever the en agemenL.ms foi -a

_ j;JdQG it the
'g‘ﬁowmunlcatlon

18 5 Retrenchment Cbmpensatlmﬁ, V-4.:f*“ ﬁ.Ff_,;;1,3

Upen termen L\r o{ ‘service on duz:
QL. payment of Wageq in lieu of notice, pe.ic :
~ compensati¢n; as:laid ‘down 4n-Section 25(F) of +he 1.D, 7
--Aet i,eo compensatloq equlvalent to. 15 vayq?.arerage

ay. for each ccmpleted yazr of sex vice r - ahy part

thereof in éxcédgs of 6 mo anths, is payable to cesual _
labour, who have been emploveu for not. leSchnn 240 days
1n the-proceedlng 12 mﬁdLh“ in- :

-(“ Cbnstruct101 work or a prrjeut whial:
o » has been gning ‘ort ﬁJg a. pCIlOd mhle _
e g;»\‘f than. tin yeaxs 7 ands o '

A

(b) Other than constructmﬂn wozk or th ar f;,;’

© dated 26-12- 59..¢ *fi{‘fif,l'v*}*f .uf;”fl”Z-;ffrf,“fgae'7
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Casual. labour should be deemed to have :

© wompleted continuous service for one year under an |
~employer if he has worked for 240 days (Calculated
in terms of Section 25(B) (2) of the I.D,Act) in ..

a period of 12 months preceding the date with

reference to which calculatisn is to be made, even’

_thlough the casual labour might not have been in service

fol one whple year., Similarly, service .xenderxed in

-excpss 0f 6 months with'not leéss than 120 worlking
days therein ‘will chunt as ong Whole year. However,

- in a servi o 'or more than 6 months, if the casual
Labour have not put in actual work ot not less than

120 days, compensation will not be payable for that

period and the casual labour will be eligible to be

. pald only for the completed years cifservice, .

".Retrenchmerit. -coimensation (,vhere due, =hould

invariably be paid, at the time of rotienchment .

"~ (Ref: Board's letters No E(L)58 Axd/iy
dated 26~12-59,E(LVA} 47 AT, 1.0,0.216
dated 20-1-fid, E(LL)&L 67,  D/1-18 < -
¥ ZLLYT? AT/iD/i=2 - .0

: dated 23-2-62§
dated 5-3-73).

-

18,7 " Iti-cases of refusal by anmy casual labour ,

to accept the retreénchment @mpensation a certificate
- from three or four witnesses, wi. iy :
©o-wpekers and other Railway serverte cmploved, may be. .
recorded-on. the voucher with the datyu; mentioning

that thé casuidl '1abour e ncerned, whee was cindéred .

retrenchment esmpensation refused to accept ciie same. ' y
An intimatidn to this effect should be sent to the - ‘ _
LEO(C)/ALC(C) of the are immediately. '

Lrrideie

,(Ref;-Board‘si1ette:TNo.E(LL)BOAQ/lQ;imil
S dated 31-8-8209.° R
1848 Where the services of casual lerour wa, have
“worked under an employer for ast iess thaii one year
..are termminated following their failuce at the screening
done for regular employment, the conditions precedént
- to retrenchment as laid down in the relovant sectinns
Tﬁ,Qf.the*I;ptAgtihévé‘to,be_oomplieduwithﬁ L
(Ref: Board's letter NA.FR(IL)78/A7/ID/1~26
' dated 21-12-78)e - - ‘
1849 Tthile effecting retrnchment of casual labour,
ordinarily the principle of ‘Last. come first to got.
' should be adopted, in terms of the provisinons of
Section 25-G of thevI;D.A%t‘.The employer*mgy,

) ;lo . nn -.943/"'
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ftﬂw&ei; depaft7from3this principle for reasons to . L
remrded iR writing, - U U UERROTR MO

'.rep:eSsntatLon; shbh_a,prbtection,Wf; -be" justifie -
an@jthisﬂreaS@nTWill'have to bef;egépded e ‘

- Ietrenching the senio ney &
Sch;Caétés/Tfibes'; .

ERI -ﬂ”-..(Ref;.noard'S”ietterNohE(LL)76~AT/ID/1;16“ o
S dated 17=2s78), Lo e

L If nq,quota'fgr the.representatidnaofiﬁph@ i

,Caxte/§Ch;Iribes'Wa$’keptfinjview*iﬂﬁtheﬁfeé uitmerit

-gésua;iL;boug“at]the.initial.stag¢;~f£inh1, E1LL -

e opén to the Administration o fix quota within .

freasdnétméflimits atfthe"time'offretrenchmgntﬁ@féi'

pu:poées”éfrprotection of Sgh;Qasteg/Sch;TrT;¢§§ﬁ“£ -

" (Ref: Board's lettér No;E(LL576?£VID/i;isf:'*’
Lo dated 23-13.7g v Lol

dto -
.iiﬁiSchaqgeﬂoﬁﬂretreﬁCh.Casuai1la, /1S expécted to”
';TCLQse]aéwn,'intimatioh,ShouldbefgivenAto“thégnéétest
_ EMplqﬁhent,Exchénge‘gn theﬂprescribedlprofqrma;*ifﬁu-
valternative_employment for' them on the7RailwayS.is‘:_
unkikely ,so as to enable the Employmept;éxqbamgq,ﬁo

“4_renderfemployméftfassiStanbewif pPosSsib.é, en before -

r

 they aie discharges, . ,

e (Ref;*P;éSCﬁibéduvide Min;of~lébbu?ffévﬁ;054:f'1._‘
T No.EE1/9/44/71 dated 2575772-di;culated:‘lfuf g
S with Board's No.m(NG)11 79 CL/72 2t 25-8-72)

-
Pt

reaSon whatsdeyer,“CaSUalLLabourUthfhaQE”be?ﬁiﬁ~ﬂﬁ e
[;cgnpiaudUSVSerViCeffbr~not”$essfthaq»oheﬁl rif the )
'5Séid“8urvéy}Peréc£'immediéﬁely before the o osure, ' |-
xwill beféhtit1ed_ts,:étrenchmeht notice'andfepmbensatfoq
inﬁaCCordancé.Withfthe.provisions of thellnduStzial
. - o mEeLda

18411 - Tf 4 Survey Project is clééed,doW¢?fdr.th::~

Disputes act, o N N e TR
- 7"(Réf;ABoé{dfs'lettér.No,E(LL)?QVAT/ID/I%ZBf o
S datedssesa7g) - S A

']18}12;*;'Réy:éhchmeht}COmpehéétion‘neeafédtgbétbaidt L

_,tO-be{diSCHargedeasua1.labour;;whd_afﬁer@digchque?' o




-1 44 1=

1

employer in-the same area/locality within a

radius-of-5.-Riles/8 kms and who refuse to accept the

Sane.

18413 ' The ‘Railway Admihistrétiod~sho@ld éear up.

mechanery in following the provisions of I.D.Act,
so,that'Statutdry,p:ovisions of I.D.Act are
followed while terminating the services of Railway
employees/casual labour to avoid huge expenditure

A_tqwa;ds_tompensation vages etc,

A

”~'f?’(Refge'ﬁbaid'sAietter,NQ.E(LL)gz/AT/ID/39'aatedﬁ,-

'19. Payment of Gratuity.

.'Allvcasualrlabour'on.the RailwayS'whether on

- .daily rates or no monthly wages are eligible, on- demitting
. -Service due to. supernnuation ,retirement, retrenchment

" resighatilon, ‘death OI“diSébIEHEnt,'to_the payment

of gratuity, ‘as may be due in accordance

- with the provisions of the payment of gratuity Act
21972 The payment of gratuity wouldbe Annlicable to
. all cases from. 1629~72" viz, the date of commencement .

~+ . of the Act/Legislation which prévided foi the benefit.

;- The procedure forjdealing:the'ClaimSgpexfaining to ‘the
 period.from' 16-9-72 to. 25-2-85 has been spelt out.

" (Ref: Board's letter No.E(LL)85/AT/GRA/1-1

T dated 26-2-86 & E(LL)86/AT/GRA/1-2 -
IQ;i‘}‘ﬁﬂGratuit§ is payable boqca$Ual 1akDu;{¢mployed _
Seasomally i.e, hot weather water carrier ,water -

~tightening staff etc. engaged for short duration,

Gratuity under the payment of Gratuity Act is

-admissible, in addition to retrenchment compensatiop»

payable under the Industrial Disputes Act

-;:”(Refé'éoard‘s'létter Nq.E(LL)BG‘AI(GRA/;-Z-dt_}7;§§§9)i;

"'20." Other Provisions.

(1). It is not necessary to create tempoXary posts

~ to .accommodate casual labour, who have acquired =
‘temporary’status, for allowing the attendant benefits
‘like régultar-time Scale of pay, annual increment “etc. ..

(Ref: Doard's letter No.E(NG)s4 CL/25.dt. 4-9-65 )

'_ ':o" .'o-:n 45/"' o
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: (li) Labour shall not  be- employed against

. Feyular, vacangies, Whether permneht or .-
-J-";‘tempnraxy, on- casual labour terms._._-_,_-.;,."-

'-;(Ref~ Blard's lettér No, E(NG)64-CL/;3

dated JQ*lOwﬁp)a

If a casual labour w1th temporary statusf

fails to maume dufy on’ expiry of maxmmum perléan

‘ &.cxtra~ordinary leave'granted tohim. .
o orfiwhete hetds granted a;legser . period
- of. leave than the maximum admiesible-;.

© and’ his. cohtlnuous absence  excesds - the

”in VJew Rule 1A9 R I(107J)w~55v

—

.- ‘reaohs. other - *han-favailat
- and. intimation Given o :
T ‘authorltles under the Ts Tig A“p'~

(i)

‘Maximum limit upto which he. @ uld have’
‘besn granted leave under: sub~rule(1) of

© Rulé 732=R- J(l97l),_his services may:
‘be termlnated af*er the erv1ce““

‘~l%'xe~u3red jn}i\e ﬂasegf' R

after asmplying with the relevant =° .
provisizns of 1,D,act, 1947 vherever
appllnable, tres ting the case as onc
of retrenchment: . :rom sarvien. fax

(Ref: Baard s letter No E(NG\II/GG/CL/ll

c1a\_ed 1.2 1*39)

-

There should be an: effective watch over

the strength of total® . Gasual’ labauv

force on a uvstem and erforts shoutd be
made to - bring about. a steady . feduc*xan

~to monitor the progre s.in-this direction,

while no *fresh raea' shou d. ha engaged:

-_without the prior persmnal agpproval of

. the’ CLneraL Manager ands imil’ rly no..
Lo ffer. of reﬁeﬂgagemenf of:
B labour holne on the: ljve registex -

vlsoharged

~‘shnuld, be, :made - wltnout the CM's prior-

‘persunal Uapproval, as .aa further check’
@ach supervissmr: should “certify’ under .
+his signature in the muster sheets, "as
ito whether any ramesnot” Jfiduring 46 the,

pravicus bili: have been’ Jncluded.uﬁv
Wherever’ new _names’ have been - lnc]uded

 the'details thereof. along with the

authorlty for  theix cengagement should

 be -furmnished in a- qtatement to "acoympany
H'the h;ll In the ACG)uhfs Offwoe, Che o

Vo S
. Q

..“. ] 46/'“ “ R



f-servanﬁfiesponSibléQ}

L “bﬁ’&anyéi&ief

| manbere ot
o..on. the 'Riii

‘v'anq3thé;same Will be admissible on

. »?35éﬁéfit=wa§;eXténded“& de Board's Ny,
'f'ﬁE(NG)64/CQ/251datedv25;7-54). R

LA, V¢(¢)¢Whilé'réferring to this
o th¢ Qrig1naL letters /riofere '
-sh¢uld.be'read'fbr.a pr

r(Y1)=f?h§@ppécﬁide'Qf,entfustib

‘%2‘46 :*;N

-~

”inéfu§16ﬁfbfatheCertifica;e‘by the Supervisor

. concerned should be verified. Alsp . a few

”VEesthh@dks}shouldfbe eonducted by the:
”*wfd@néerhedgéuﬁhorities”ta'verifyfthe Snrrect

'héés'wf.inclusions made from'live%registers ,
A“and,theﬁéanctions‘iésuedhfor,their engagement

"as wall as the endagement of fresh faces

wherever done, Failure/lapses in this behals

;P[éhbgldkbqfserious;yvViede.and action under

D&A;Rules-iniﬁiated.ag§;p5£ the Railway = -

_ . No,E(NG)I;/BB/CL/ilj
| dated 16-£-g9); . :
(V)FfGHQUaL:labqu? are notneligible:td~be00meiu

ficeubeaners”of,the“recégdiSEd‘lmiohs-'

?ayS;HéS*theY‘éré_nbt railimy

“Séivaﬁts;infterms”of"Rule‘102(13)5Esttnm

,AZ(Ref::Board's.létter'NdﬁE(LR)l/BOfUTyya

. dated 25—6—87jto_Ngrthern;Rdilway)?_

1% é@ﬁablishﬁenﬁ'

Work. to ¢asuag Labout /subs ¢ 1£ ut o Fha s '

| ~i5 dn

eXecutive offices is to be stoppes forthwi th,

(Réf: Boatd's letter No.E(G)82/aL1,/9
L dated{20&8f85),- Do L

. (Refg_Boardfs'letEér_N@;EKNC)iI/éS/CFP)/B |

i dated '31f "-;87")_-9

operaappreeiation «This

o X P4
‘. e a .A47fq"

_ masﬁer_éirCular,,,,
nces'méntdgned"heréih-':f

R

/
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circular is on y - cons‘lidation of he ex;s
“instrict ns ‘and: ”hduld not: be. treagedias ot
substu*Lon of the original letters. IR case ef LR
doubt the” origlnal letters shouldbe religf upon o
as authorlty7 SN _ o

(ii) The 1nstructionu cvntained in thn mriglnal
_ letters réferred 5 hive- only pmSpectivD app”iCa“'
o Unless indlcated otherwis nnd '

éﬂ.'- 'i. (il&) TE° any letter having a beqfing on - -
“the subject which has hot been superseded has-
- been lost sight of in. the preparation of. this ' _
... master circular, the said letter(VWhich has been -
'(4%jf missed thrisugh ‘oversight, ;should not be' ignared but
RRCEN should be™ treated as: Valid and Operativeo

22, The letters r@llLd upnn for the proparation

--o£ this master clrcula’ have Beet 3nhdicated i the
enCLosureo ' : : S ‘ '

) :; i '. s " o o . \'i/ 'P(J | garma

R.- ihﬂﬂv Fmarﬂ

DA°~ List shvwing the .
- letters with ' o S C
‘ref, No,& Date. e A
.relied upon/consulted o ‘ '

. -
v
. A
-
'
et
R -
. 'I‘ .
. e
‘o S
L o0
.
B L]
- ¥ ;e
"y 8
: . - i

ULpULJ Dtlaceor Estabilshment(N)
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»List of-ietters, with reference number -
~and. ‘date, relied upon for the Master ‘

'Clrcular.
~ Number

1. E(L)58 .aL 4/10
2. E(NG)60- CL/13
3. E(NG)60 CL/13-
4, E(NG)63 CL/4 .
-5, E(NG)62: CL/36 :
6, E(NG)63 CL/13°
74 E/TRQ/ﬁa Adj/29
8, E(L)62 HL 1/3
Se B(G)63 FRI/1

- “10.E(NG)63; CL/42.
11.E(NG)64 CL/25
- 12,4E(NG)64 'CL/23
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B LA i Office of the
- - General Manage,x(P);
¢ ) 11

———— i

B “- . L % w} Maligaon, Guwahati- |

_ NQ.E/191/26'P1'.\{H (&) i@ T Dated, /7 052000, »
! . .o I, L C
GM(Con), All PHOD & HODs/Maligaon; i o !
AILDRM, DAOs,_if_YL WAOs, Sy e L :
Dy.CMENBG & DBWs, - - Lo T

CAll Contml]ing_ofﬁcers of divisionalised officers,:. ¢ Lo N

AIJ Cadre'Secjtion’s SPO & APO.,_,'.“ o ' P i

ot

Sub:- Preservation and Destrustion of old Records.
e T . ol ‘

An extract of chapter ‘A’ on Establisluncatimaticr from the * Record Retention
Schedule for Records "- issued by the Ministry 9% Personne] Public Grievances, Nety
Delhi, is forwarded herewith for formation and whidance please. ;

N C -;:r'C\,,-.g) - l, ., g0

for General, Mun{nge\? )
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11 C‘rcation and classiﬁcation of nos!s "

12. Recrultment
14, Schcdullhd castes and Schedulcd tnbcs
135.. Re‘trcnchment . . S

16: Verlﬁcatxon/re-vcrxﬁcatlon of character and antecedents

17, Mcdical examinalion

19. Psrsonal files (gazatted)

20 Po;aonal files (non- gazetted)
21, Servica rccords T
2.2 Postmgs And trausfcrs .

3. Semorlt‘,

24 Lcwe (cher ;han i(udy Ienve & Casual Icavc)

e

155 --Clasua..lA }gaye ( n_qludlug special eave)
26. rPay/gpe;:lal pay. .
17 Alfo'w'a'f{cés

‘8. Lonﬁdemtla]/assosamcm report
9 ‘Incrament T e e
o g

0. Quasi~pemmnency
1. Pmbatlon/conﬂrmmlon )

2. Promotxon/revcrsmn' oo,

3. Ira1nmg/scholarshlps/fellow:hlps in Tndla and abroad

1. Departmcntul cxnminntious .
f. Deputapona an; dalrgatxons

5, Deleg'\tmn or POWexs . '

LY Hon'o}arxum/nwards B e
Pmi‘m/ Feticoment

o -ﬁsfa'natxon

. Extanﬂlo'x of servxcc

. Ro—empluyment
, Nomlnatxon of employoes

Forwardmg of appllcatmm . ‘:, A

Studyleave e

No objyction ccrtxﬁcate (for rchstrahon thh omploymem exchange) .

Revtewrfor determming suitability of employees for Cbotluuance in service

Revxew1 of cadrcs/servlcas
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RECORD RBIENTION

Dmcr;pnou of tecord
—_—
Sub- he'm

‘Mainhead -

. Creation  and claSSIﬁCﬂ- Coutmwmc"/

S(’HEDUI E IN RBSPECT OF RECORDS C

Part I—-Reoordl relntlnz to establlsbmont and house

!..
f.
P
i
i
!

N -:"‘l?i"\ .
‘OMMON IO ALl DEPARI‘MBNTS

~}cs°plug work

A—ESTABL;:j{;‘MENT ‘

——————— e

e

Retentlon period

. . LT
abolition/re. 1 vear S’ﬁbject 0 pmncuhrqlof sanc.
tion- of Josts nva} of pocle A . tiong being noted in- Lst""’xsh-
- . - R l.\-ut,SnnctJou Register,
- .:
v 12, ConVe;sion of temporary - 10 yemps Subject to purhculnrs lof sape.
1 : Posts into prrinapent ones ! livng being noted  in! Psrabh‘
o . ] hment/Sanction- Rf‘gistel -
: "L ;
: . ; |
13, Creatign of posts 10 years ' Fubieet (o particujars ‘of sang-
fiena being “noted I Hstabilsh.
. mient/Sanctions Register.
s 14, Revision of wateg of pay T‘prmancntln'.wc'!se ofdcparlmenls wfucct 10 pnrﬁculms or SANC=
: lssumg the orders and deparlmum tinpg Lwng noted in Estabiish.
concérned; olner departments need e n(/SancHon Repiater,
A . keep only the standing “orders,
o i ‘ weeding out thcsupcrscdcd 01123, 0
N ) : und when they become obsolctc. : |
. N g . N ) - . . N l'
S o i ,f i
AR o - 45 Upgtading "y posts [0 years . I ~nhlcct to: pnrtlculan of sane-
e . T : . . : . tiong being “noted Evlabhsh~
P w . : : S8 anetion Register, !
—_— o ” !
s B : i
: . - B ' R - l
L " M6 Redesignation of  Posts 10 years . ‘ bl (g Particulars “of cjyqp.
: . e being no(ed in Esty, /Sams
a . R . «.tmnReglst
. . ) ' |
. : T M Plan/rion-pia, 1% 8. . . Subject g partlculnm of anp-
. ) . .. ) : . cll“H being noted  jp |Bsu’
; o . . oD, Jann'on chrstcr. ;
S . B : ' !
Lo : |
oo, Recruitment TR Rechﬁtment (rtneral  pq. ]"r-xmanenhnqu&seofdcmrtmenl% - '
: e - : pects) mcludum I1uvisiéng issuing the ordexs and, instructions; !
: o “of the me':(ulmn othcrdepnlm“'m 1tikd keep onl)’ .
d LT e . ; the slanding orders; - weeding oul ;
. T lhesumrmledmm us and when i i
S - N ] they become obsol»tc R H
. l
] : ) 12, AFpommcntl)fdcp-'mlentﬂ 3 yewrs bject - (o pplrcauon of
N . decensed etuployeres : '-ﬂﬂf"dﬂ('v ‘and an u‘ll)th(.nllcm
R , et eapy of the crder of A
o - - D, Wt pyany ]g kept on 1p‘:h¢
i . : : pmonal 1]1
\?\\_ - ; ——— e e «m\“_“__ﬁ;_*. .
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~EASTABLISAMENT —“contd,

2 3 4 /
13. Apbolntmeﬁt of honorary 10 years. " ... - Subject to the,bi&d fapplica-
workers AR tlou‘-h ofi th:’d candiddte and an
- authedtjcated - pY  of. the
L Lo . order of appolntinent being kapt
. on_thepcxja,oga-lﬁlo. -
14. Appointment “ of ‘hon- 10 years Subject to the application of e
» Indians, : . - candidato and .an authetiticatod
) : . ‘ ’ E ’chy of the order olappoititment
o J - ] ::belng kept on the personal fike,
. - -15. Estimate (a}qriual)“ of Vcan 2 years ‘ e S e
Ly Clt&‘ R t .,-'_; . : P L 3
" 16. Employnient prioritiéfand . (@) 10 years in cespest of Scheduled - .. .
apaintenance of roster, .- - “Castes/Tribes. <
- 2 S O ()] '5_ years in thccaseo{other._.
s 17. UPSC' (Excimption -'f..'f'om Permaneat in the case of dephrtinents
7 .- Consultation) Regulations . issuing the: orders and- the depart- - .
o ments concerned;” other-departments
g need kéep only the standin orders, -
- . { "+ weoding out. the superseded onesas. !
. ) and when they become obsolete,
( 4. Framing of recruitment Permanent in the case of departinents
. rules s issuing the arders and the department -
! concerned; other departments need -
: e keep ohly thowtand ngrules, weeding . -
- out thesuperseded pnes as and when
. they become obsoiéte, C )
; 19. Motification to and release 3 years
of vacancles by _
i () Localemployment ex- «
: ” . change toe K
" (i) D.G.B.&T. N
i i : . .
20, 'ffﬁ;ninatipd of-cancidtes  3years. ‘ -
! by local employident exch- -
. " angeand thair selection- .
;‘ " .
21. Recruitment through emp-" 7’
: . - loyment exchange.(general. ‘ .
{ ©Aaspects) - TR . N
: NI P\ T A
o 22; Recrtitment througdeé- © " |
= partent of Personde and
_ - ‘Administrative Réforms ™ [ - 5
i 21, Rectuitment by mikigéries _ o _
i I, Lo Subjsct to -tie application of-
i 24. Recruitment from, Gpen the successful candidatey and
i " markot, including . advert-- .10 Years - an_authenticated copy of the
i isement and inviting - of : . ) .. order of appoloment being kept
: applications 3 . onthe personalfits, - -
H : 3. )
25, Recayitment througb;‘gi?sc :
: ' inc%ug requisitions {3t re.
cruitment and recommend-
‘ ations of UPSC - - ‘ \
s () Group A -
d (i) Group B :
;‘~ (iii) Group B (MNon-Gaze-
| tted) .
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Vi EST ABLISHM ENT ~contd,

26. Recritment otherwise
than through UPSC

o SR
Reservation in services :
(2).*Scheditled castes/

" Scheduled Tribes
() Others -~

2.

29. Return regarding appoint-
micat and promation made
without censultation with

JPSC '

3L Selaction Committees for
recrnitseni of personned

(). Constitution

(h) Procecdings !

10 years .o

10 years

Syeas oot
LTy
-
. 'ii
Ay
A year .’;
: -
. a!?(?'ﬁ_-, n

3 vears; of ‘ysaraﬁcr-réconr.ﬁ_hﬂ.inii, o

whichever.is ™ later..

Period of Jitz.i1ation or 3.years, which

OVer iv  gredier ) - HES.
32 Rel: Tating of agafeduca- 3 years ¥
tional qualif:nijops - "]
: . ER.
...... e — s e o
- i, v T—— N

N
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. Thc vl_)épar(n‘x.

Subject 1o : (a) fiick

Subject to the
the successful andidate  gnq
an authenticated copy of the
order of appainmdnt being kept
onthe personad file} .

Phlication of

Q

W of Personng|
< Training and Commissioner
for Schcdu?éd Castes and Sche.
duled  Tribes 85;  authorities
responsible  for  overall . policy
and co-ordination if “the maticr,
uay keep such recbrd Ui app.
Topriate longer; petipds=to b
prescribed by thein their
lieqlpech’ve record reijénﬁdr'i “Sche-
fdule, 4 ¢ .

t S not being
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$n |Name of applicants [Date of Date of Advised to |Reply Nature of Again Application |Nature of Remarks
receiving of {submission [Applicant to[recelved |documents |advisedto |receiptin documents
court verdic |of submit from submitted |submit response submitted
application [document |applled documents ‘
alongwith vide L/No.& |on vide L/No. &
Court verdict |Date Date
1 2 3 4 5 ] 7 8 9 10 1
1 [Ratan Mandal , 28.03.05 __|E/63/Con/ |12.05.05 |Uncertified  |E/G4/C/1 dt. |08.10.05 54 Nos. -
2 {Prabin Deory Date of 21.02.05 1dt.27.4.05 [12.05.05 |Photocopy of |15.9.05 to 05.08.05 submitted
3 |Hemo Mil CAT/GHY's (230205  |to62Nos [12.05.05 ldischarged |62 Nos. 06.10.05___ |copy of
4 [Hiranya Bori order 11.02.05 Applicants  [12.05.05 |letter Applicants 07.10.05 discharged
23.12.04 of letter.
OA |
No.339/04 :
5 |Dilip Yadav 21.02.05 do 12.05.05 do do 01.10.05 do_
6 [SmtJoymatiBoro  |Received by |02.03.05 _do 12.05.05 do do 04.10.05 do
7_|Dharmendra Boro this office  [12.02.05 do 13.05.05 do _do 06.10.05 do
8 |Surya Kr.Mushahari _on 23.03.05 |20.01.05 _do do do do
9 [Smt.P. Basumatary 13.02.05 do 13.05.05 do do 05.10.05 do
10|HittarKoch  |Total 13.02.05 _do 13.05.05 do do Undated do
11 |Panender Sutradhar |Applicants |12.02.05 do 13.05.05 do do 07.10.05 do
12 |Alashi Mushahari {65 Nos. 01.02.05 _do 13.05.05 do do 06.10.05 do
13 |Jitu Das do  02.03.05 do 12.05.05 do do 06.10.05 do
14[S. Ali do 02.03.05 do 12.05.05 do do 06.10.05 do
15 |Lalit Rajvanshi do 11.02.05 do 12.05.05 do do 06.10.05 _do
16 |Gopal Nandi do 11.02.05 _do 12.05.05 do do 01.10.05 do
17 [Kulojit Das do 22.02.05 do 12.05.05 do do 02.10.05 do
18 [Pinku Das do 21.02.05 do 12.05.05 do do 05.10.05 do
19 |Aujan Kalita do 123.02.05 do 12.05.05 do do 05.10.05 do
20 [Gajen Tamuli do 21.02.05 “do 12.05.05 do do 05.10.05 do
21 |Umprakash Gupta do 23.02.05 do 13.05.05 do do 05.10.05 do
22 |Gautam Barman do 24.02.05 do 12.05.05 do do 06.10.05 do
23 |Akhil Huzuri do 123.02.05 do 13.05.05 do “do 06.10.05 do
24 |Prasantasen Deka do 23.02.05 do 12.05.05 do do ] do
25 {Rupen Boro do 25.02.05 do 12.05.05 do do 01.10.056 - do
26 |Abul Hussain do 23.02.05 do 12.05.05 do do 08.10.05 do
27 |Sanijiv Das do 22.02.05 do 12.05.05 do do 03.10.05 do
28 |Nagen Tamuli do 23.02.05 do 12.05.056 .| .. do do 106.10.05 . _ | . do.
29 |Bhavesh Tamuli do 22.02.05 do 12.05.05 do do 106.10.05 do
30 |Haladhar Daimari do 25.02.05 do 13.05.05 do do 05.10.05 do

<+
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31|G. Basumatary do 22.02.05 do 13.05.05 do do 05.10.05 do

32 |[Hemen Tamuli do 24.02.05 do 12.05.05 do do 06.10.05 do

33 |Phulen Kherkatary do do do do do Not submitted
Application

34 |Biswaijit Ramchiary do 25.02.05 do . 112.05.05 do do 04.10.05 do

35 [Arun Boro do 24.02.05 do 13.05.05 do do 03.10.05 do

36 |Bhabananda Das do 25.02.05 do Undated do do do

37 {Tilak Ch. Boro do 24.02.05 _do ' do do do

38 |Dipak Ch. Bora do 23.02.05 ~ do 12.05.05 do do 02.10.05 do ]

39 |Simanta Rabha do . do T do  do do . Not submitted
Application

40 |Harichandra. Roy do 20.01.05 do 12.05.05 do do 02.10.05 do

411U. 8. Sah do 21.01.05 _do 12.05.056 do do 02.10.05 do

42 |Madhuram Deka do - _ 122.01.05 do 13.05.05 __do _do 07.10.05 do

43 |Yadav Bhuyan do 20.01.05 do 12.05.05 do do- 03.10.05 do

44 |Samir Mandal do 20.01.05 do 13.05.056 _do _do 03.10.05 do

45 |BabanYadav do 25.01.05 do _ do do 04.10.05 do

46 |Milan Roy do 20.01.05 do 13.05.05 do do 04.10.05 do

47 |Haricharan Boro do 25.01,05 do 13.05.05 do do 02.10.05 do

48 |G. Basumatary do 25.02.05 do 13.05.05 do do 07.10.05 do

49 |Jayotish Das do 20.03,05 ~do 13.05.05 do do 02.10.05 do

50 |Kamal Boro _do  121.02.05 do 13.05.05 do _do Undated ° do

51|Rabin Nazary do 26.01,05 “do 13.05.05 do do 107.10.05 do

52 |Arun Swargary do 28.02.05 do 13.05.05 do do 7 - do

53 |Dilip Barman do 25.03.05 do 112.05.05 do do 05.10.05 do

54 |Mohan Daimari do 27.02.05 do 13.05.05 do do 06.10.05 do

55 |Binod Tamuli do 21.03.05 do 13.05.05 do do 07.10.05 do

56 | Dilip Dutta do 20.01.05 do 12.05.05 do do 02.10.05 do

57 |Ganapati Deka do  [23.02.05 do 13.05.05 do do 06.10.05 do

58 |Haricharan Das do 24.02.05 do 13.05.05 do do 04.10.05 do

59 |[Mohan Roy do 23.01.05 do 13.05.05 do do 04.10.05 do

60 | Suresh Harijan do 24.2.05 do 13.05.05 do do 06.10.05 do

61|G. Huzuri do 25.02.05 do 12.05.05 do do 06.10.05 do

62 |Mukesh Thakur do 23.02.05 do 13.05.05 do do 04.10.05 do

63 {Naresh Roy do 22.2.05 do 13.05.05 do do 05.10.05 do

64 |Manoj Roy do 21.02.05 do 13.05.05 do do 02.10.05 do

65 |Upendra Thakur do do do do do
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ORTHEAST FRONTIER RAILWAY
Office of the
Gneneral Manager/Con

Maligaon, Guwahati-11
Dated:_ 20-01-2006

No.E/63/CON/1(OA 339/04)

To

Shri Ratan Mandal

C/o H.Boro, -~
Qrs.No.223(B)New Coloney
P.O.:Rangapara, Dist: Sonitpur(Assam)
PIN:784505

Sub: Your representation dated 08.10-.05 in pursuance of Hon’ble
CAT/Guwahati’s orders dated 23.12.2004 in the O.A.
No.339/2004.

W :NJ::‘r{“""ﬂ . T
e

Pursuant to the Hon’ble CAT/ GHY’s orders dated 23..12.2004,sthe
representation submitted by you has been considered and you were advised for

_submission of necessary documents in support of your claim. However,

documents said to be discharge certificate submitted by you were uncertified

photo copies and no original certificates particularly the casual labour cardéxs

such no action could be taken on those documents and you were further
advised vide letter No.E/63/CON/1  dated 15.9.2005 to produce the
documents in original for verification of your case. But you again submitted
uncertified documents on 07.10.05 and not the original as required.

2. In accordance with the Railway Board’s circular No. E(NG)II/9/CL
Master Circular/157 dated 30-6-1992, a discharged Casual Labour shall have
to produce the original Casual Labouir Card and his representation made to the
Railway administration for his re-engagement/re-induction .of what-so“ever

* nature in Group-D employment as and when required by the Railway

administration in proof of his service to be considered by the Railway
administration ‘towards re-engagements/absorption after making necessary
verification of records and observing other formalities etc. But you have failed

to produce the original Casual Labour service card relating to your
engagement in the Railway administration as required, therefore, it is not

possible for the Railway administration to consider your case.

3. Further, this may be noted that in accordance with the Railway Board’s
Circular communicated to all Zonal Railways vide No.E(NG)II/96/CL/61

. dated 3.9.96 an action plan was drawn to ensure absorption of all casual
" labour on roll and also whose names were kept in the live casual labour

register and supplementary live casual register and the entire process of which
were to be completed by the December/1997 so that a position of no casual
labour is achieved. To ensure the said action plan a massive drive was
launched by the Railway Administration to ensure whether any casual labour
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was borne on live register/supplementary live casual labour register, who was
earlier at any time were engaged by Railway, and consider their cases on
merits. But as per available records in this office you did not ‘make any
representation at that time to any of the competent railway authority in regard
to your claim.

4, In view of above, the undersigned being authorized for and on behalf

_of the Respondents Railway Administration is constrained to accede to your

representation for re-engagement in the Railway and, hence your request
being devoid of merits does not deserve to be considered.

"
<
(A\Rdikia)

Dy.Chief Personnel Officer/Con
N.F.Railway,Maligaon,Guwahati-11
For General Manager/Con



